FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

INAME OF CORPORATE DEBTOR] OPERATING IN REAL ESTATE AT
MUMBAI MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R
2. | Address of the registered office At Raaj Chamber, plot no. 115-115/
1 to 3, R. K. Paramhans Marg,
Andheri (East) Mumbai MH 400069
IN
3. | URL of website Website Not available
4. | Details of place where majority of fixed Major Asset is Commercial Building
assets are located Known as ‘Raaj Chamber’, plot no.
115-115/1 to 3, R. K. Paramhans
Marg, Andheri (East) Mumbai MH
400069 IN
5 Installed capacity of main products/ Commercial Complex with 65000
services (Approx) Sq feet Built Up area
6 Quantity and value of main products/ Rentals Received at approx. 40
services sold in last financial year Percent Occupancy Rs 3.83 Crores
7 Number of employees/ workmen 6
8 Further details including last available Detailed Financials and List of
financial statements (with schedules) of Creditors can be obtained by mailing
two years, lists of creditors are available at skm.cirp@gmail.com
at URL:
9 Eligibility for resolution applicants under | 1.In case of Companies, Individuals,
section 25(2)(h) of the Code is available LLPs and Consortiums Minimum
at URL: Networth of Rs. 10 Crore AND
Minimum Turnover of Rs. 10 Crore
2. In case of Asset Reconstruction
company minimum Net Owned
Fund 1000cr as per RBI Guidelines.
3. NBFCs/AIF Minimum Asset
Under Management of Rs. 250 cr
AND Turnover of Rs 10 Cr in one
out of Previous Two Financial Years
as per Audited Financial Statements.
(Refundable EMD of Rs .10 Lacs )
10 Last date for receipt of expression of 5th September 2026
interest




11 Date of issue of provisional list of 7th September 2026
prospective resolution applicants

12 Last date for submission of objections to | 9th September 2026
provisional list

13 Date of issue of final list of prospective 10th September 2026
resolution applicants

14 Date of issue of information 7th September 2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15 Last date for submission of resolution 10th October 2026
plans

16 Process email id to submit Expression of | skm.cirp@gmail.com
Interest

CA 1P Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137
202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd
Date: 21st August 2026
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GKN Driveline (India) Limited
CIN: UT4995HR1263PLE0240TS
Repgistered Difice: 270, Secior 24, Faridabad-121008; Harvana, India
Tal +91 (0) 129 2330683 or 4051100 E-mail: gdi stakeabalden@aknautamedive.cam
ROTICE

Transfer of Eguity Shares of the Company to Investar Education and Protection Fund (IEPF)
Sharabolders are bereby. Inlormed pursuant i he proveiens of e invesics Educaiicn and
Protection Fund futhosity (Accoenling. Audd, Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amenced, fhe Finel Davedend deciared far tha fimancial yaar 2099-20, which remairad unciaimad
for a pediod of sewan yaers will be-gredied 5o the |ERF on i Ochabar 2026, The correspending
shares an which dividands wera unclesmed far seven consecutveg yaars will also ba Iramsharned as
par e procedira sat aul in the Ruas.
Pursuani (o fha IEPF Hules, \e Caomgany has communicabéd Bus indlwdu .'|II:|I a1 shaneralders
cencarned wha had nob claimed dividand for conseculivaly saven (7) years from the fmangia®
yeer 2099-20 snd whose shares are Bable {o ba fransferred o IEPF Aulborily for teking
approegriaie-actanis)
Tha Campany has made availsble the detsils of the sherehaldars and the sharas held by fem
{kat-are lighle 1o be transferad to the nvestor Education and Prolestion Fund {IEPF) as per the
afaresald Koles, and the Shareholders g sequesieg © '.'l::n'!.' thie detadls of the eaclsenediun
encashed divitend and the corresponding shares lighle o be transharrad o fha IEPF Aulhonty
from the infarmation made available by fe Company
In Ihis conneglion, please node the Ballowing

In zasa yow hold =harag in physical form: Dupdicate shere cardificaieda} will be Esued and

tranefemad b IEPF, The arginal share carlilicale(sh registersd in your tame s ant held by

you, wil stand avamatically cancalled and will become non-nagotiable,
2, Incase you hodd shares in electronic form; Your Damat aceaun] will be debited far the sharas

liable for fransler fo e [EPF
Shamebalders mey further note that the datails made awailable by tha Company throwgh this
nallcecammunicalion shall be deemed 1o be adeguabe nofce lor the purposes af Ssuance of
duplicals share carlificales and fransfes of shares 1o the Invwastor Education and Profaction Fund
[IEPF} Autherity in accordance with-the-applicable pravisions of 1he Rules.

In casa of the company does nol receive any communication fram the concernad
shareholder by 13th October 2026, the company shall, thereafter, transfar their equity
shares ta the [EPF autharity a5 per the prescribed rules. Also, all future benefits partaining
te such equity shares shall be transferred to the IEPF suthority.
Please note that no claim shall B2 against the Company in respect of unclaimed dividend amaunt
and shares franafered o IEPF pursuant 1o the sald rubas. | may be noted (hal e concemed
shargholders can clim e shanes and dvdend from [EFF authonty by makirg an appcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlilemand letter from the Company. In case
iha sharehoddens have any qisenes on the subject mattar, ey may conlasl reglsieer and share
Iransfer agans al the fllewing adidess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phage-|, Maw Dalhl « 110020, Phone: 011-41406149 | D11-414G6150; Emall 1D,
halpdaskdehifmesrapstrais.com
For GEM Driveline (Indiz) Limited
Sk
Aditya Kumar
Company Secretary
(#-Z5504)

Place: Faridabad
Date: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTTHRJZ00ePLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Udaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajasconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB| Circular No. HOP3EM 3/11{2)2026-MIRSD-PODM /375012026
dated January 30, 2026, on the caplionad subject, please nole thal a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027, This window enables eligible shareholders to lodge or re-lodge
raquests for transfer and dematerialization of physical securities that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned. or
remaingd unattended due o deficiencies ‘in documentation, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Towar-B, PlotNos, 318 32,

Financial Distncl, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or

o the Company al complianceofficer@bajajconsumer.com at the aarliest, so
as to facilitate completion of the transfer/dematerialization process on ar before

Fibuaryy, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

D) seowe

NTPC Green Energy Limited

(A Suwbsidiary of NTPC Limifed]

CIM - L40120DL 2022501306282
Ragd, Cflice: NTPC Bhawan, SCOPE Complax, 7, Inslitutional Aresa,
Lodi Road, New Delhi-310 003
Tel. Mo 011-24360058, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Websita: waew ngalin

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum is baing issued in continuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Grean Enargy Limited ["the Company”}, scheduled to ba
held on Friday, 28" August 2026 at 11.00 AM. {IST) through Videa
Conferancing ("VC W Other Audio-Visual Means ("O0aYVM”™) senl aleciranically!
physically to members on August 05, 2026 to transact the business as
seélout therain,

Members are reguested to nole that due o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiF582021), of Kumar Maresh
Sinha & Associates, Company Secretanes, Noida, as the Scrulinizer for
scrutinizing the remote e-voling process and e-voling during the ensuing
4" AGM in a fair and trensparent manner in place of C5 Jitesh Gupta
(Membership Mo. F3878 and Certificate of Practice No, 2448) of M/s J. K
Gupta & Associates, Company Secretaries

Accordingly, all references to 3hn Jitesh Gupla as Scnulinizer in the Notice of
AGM, e-voling instructions and related communications shall be read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary,
Further, the email Id of the Scrutinizer wherever appearing shall be read as
kumarnareshsinha@gmail.com,

kMembears are requesied 1o lake nola of the aloresaid change. Excepl for tha
changa in Scrutinizer and consequential changes, all other conlents of tha
Motice of the 47 AGM and e-valing information remain unchanged. The Motica
of the 47 AGM shall be read in conjunction with this corrigendum.

Members may note that this corrlgendum o the Motice of 4" AGM shall ba
available on the Company's website wesw.ngel. in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beeindia, com and waww, nseindia,. com respectively and on the website of
COSL at www evotingindia com For NTPC Green Energy Limited

Sill-
{Deepak G 5)
Company Secretary

Date - 21.08.2026
Place | Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

w

|URL of website Website Not available

4 | Detalils of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15 |Lastdate for submission of resolution plans | 10th September 2026
16 |Process email id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION OR ARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNDUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCGEMENT I3 NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA,

SUMAX

|Pleaga gcan Lhis R
Code 8o viow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT74210TG1994PLC019032
Chur Campany way oeiginglly incorporated av ‘Sumae Engineeving Private Limited " a private limited company under the Companies Act, 1956 ar Hvderabad,
indlirg Pradesh, pursirant fo g certificate of incorpovation doted December 2T, TOR4, (ssped by the Registvar of Companies, Hyderabod ¢ RoCL Theveafter nanme
of o Compeany was changed from 'Swmay Engineering Private Limited to ‘Swemax Engineering Lindted ', conseguent to conversion of our Conpainy fron privafe o
Ir.r.l.'|':'|'|'-:' i r.'.r.li:ll'.l'.'n'u_'.'. lf:'u.'.\ Bl Fe '.|r.l|:-r Jerd 1 -.'J.l.".'n'.'r.'rl Ir.ln"=..'.'|'4." "'_I I .'||I|£|'|"I:'Iri-€.l.'l|'llll,'ll"'| r?ll' PRy l!'"f.ln'l.'l.':'u.l."l Ll _.n"m:'.' & L 2024 ered n'_.".l'l:".l'.' 0 f-:.".;r e af J'.I.'r'r.-.l:f-!-:.l."u.'.'.'.lrl et
September 18, 2024 wax fssped by the Registrar of Companes, Ceniral Processing Cenfre. The Corpormie identification rumbier of our company s
LIZ42I0TG 90 PLONT 032, For further details, please reler to the chapter titled " History and Certain Corporate Matiers ™ on page 143 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘¥ 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925".

6.  InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)”instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Rin Lakh)” shall be read as “1,233.96” instead of “1,850.94”, and
“Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)” shallbe read as “4,318.86" instead of “4,935.84”.

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31".

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™ shall be read
as “1,955.83" instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83” instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes”, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh”instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

N Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. All issue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is < 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to< 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

Pra SENECYIES
Registered Office: Plot Mo 45, Shanthinikethen Colony, Mahendra Hills, East Masredpally, Secunderabad, Telangana, Indaa, 500026;
Tel: +91 TEUIT 6ohSs, Faxs MoA ., Website: www sumaxindia.com ; E-mail: complusncgdrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87, 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (*SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"™),
COMPRISING AFRESH OFFEROF UP TD 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ | LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA ("“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS (“OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =) LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence io the Red Herring Prospecius dated Avgust 17, 2026, Gn Page no_ 9, 10, 55 and 274 of Red Herring Prospecies changes are made under Definition Chapter -
Offer Related Terms, (eneral Information and Matenial Contracts and Material Documents. Thus, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Siock Broking Private Limited will act as the Markel Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a period as may be notified by amendment (o SEBI
ICDR Regulations.
ilarkst Maker Market Maker of the Company. in this case being Ginggj stock Broking Private Limited.
| Market Making Agreemant | The Agreement amang the Market Makar, the Book Running Lead Manager and our Gompany, Sefling sharehoiders dated August 20, 2026.
DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into 2 Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Markel Maker (% in Lakh)
Giriraj Stock Broking Private Limited Upto 2,66.400 Eguity Shares [*] 5.04%

Address: 4, Fairlia Place, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, India Tel No.; 033- 40054519 / 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZD0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Gompany and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the cbligations of Market IVaking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer.

Giriraj Stock Broking Private Limited reaistered with EMERGE Plattorm of National Stock Exchange of India Limited will act as the Market Blaker and has agreed to recehis or
deliver of the spacified securities in the market making process for a period of threa years from the date of iisting of aur Equity Shares or for a panod as may be notified by any
amendmentto SEB! ICDR Regulations,

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Regulations, as amanded from time 1o time and the circulars |ssuad by
Wational Stock Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue
(wiii) Market Making Agreement dated Avgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investmaents in equity and equity-redated securities involve a dagree of risk and investors should not imvest any funds in this Issue unless they can afford to
fake the risk of losing thekr investment. Investors are advised to read the risk factors carefully before faking an imvestment decision in this-1sswe. For taking an investment
decision, investors must rely an theirown examination of the Issuer and this Issue, including tha risks involved. The Equity Shares have not been recommanded or approved
by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific atention of
thainvestors is invited to 'Risk Factors” on page 21 of the Red Herring Prospectus.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR’ A _KFINTECH SUMAX

cnpitnlAdvisﬂrs ANFFRIFNCY) TRANBFOEMATIES
. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hlanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | GCompany Secrefary and Compliance Officer
Thalte], Ahmedabad -380 054, Gujarat, India. Aoad, Nav Pada, Kurla (West), Kura, Mumbai,| Plot No.45, Shanthinikethan Colony, Mahendra Hills, East
Telephone: + 9187775 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telannana, India, 500026,
F*"“i_f:jih:”-“; s Telephone: +01-40-67162222/1 8003094001 Telephone: +81 78931 66608,

E-mall id: sumas. |po@kfintech .com Investor Grievance Email Id: compliance@sumaxindia.comy

Invesior grievance: : -
investorsEgyrtapitaladvisors, com Website: www. kiintech.com Website: www.sumaxindia.com
Investor Grievance Email;

Contact Person; Mr. Mohit Baid
SEBI Registration Number; INMOOOD12810 einward ris@kfintech.com
Contact Person: Mr M. Murali Krizhna

CIN: U&7 200GJ201 7TPTCOS6908
SEBI Registration Number; INROOOO00221
CIN: L72400MH2017PLCA44072

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed 1o them in the Red Herring Prospecius,

COMPANY SECRETARY AND COMPLIANCE OFFICER

Investors can contact the Company Secretary and Compliance
(Hiicer or the BELM o« the Registrar toihe |ssue in case of any pre-
Bsum or post-issue relafed problems; such-as non-recaipt of
letters of Alloiment, non-credit of Alotted Equity Shares in the
respactive benahicary account and refund grders, eic,

On hehall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

adf-

Place: Hyderabad. India Mr. Prateek Mahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engineering Limited &5 proposing, subject to applicable statuiory and regulaory raquirements, recaipt of reguasite aporovals, markel conditions and other
considerations, to make an initiak public offer of fs Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
otock Exchangs. Full copy of the Rad Hamng Prospecius is available on the website of the SEBE al werw.sabi govin, wabsite of the Comgany at wew samaxindia.com, (he wabsie of the
BRLM to the [ssue af: wwwgyrcapitatadvisors.com, the website of NSE Emerge at bitps.heenszindia.com/companies-Esting'corporate -filings-ofer-documents. respeciively. Any
potantal investons shoudd nole that investrment in egudy shares involves a high degrea of risk and for delails ralaling 1o the same, pleasa refar lo tha BHP including the sacton Ttled "Hisk
Faciors" beginning on page 21 of the Bed Herring Prospecius.

The Equity Shares have not been and will not be registered undar the U5, Securities Actol 1933, as amended or any stale securities laws in the United States; and unless 50 registerad, and
meay not be issued or sold within the United 3ates, except pursuant to an exemption from, of in a transaction not sabject 1o, the registration requiremeants of the Securities &ct, 1933 and in
aacordance with any applicable U 5. State Securities laws. The Equity Shares are being isswed and sold outside the United States i ‘offshore transactions” In reliance on Regidation *5"
urwdar the Securities Act, 1933 and the applicabde laws of each jurisdicton where suchizsues and sales &re made. There will be no pubic offering in the United States,

epaper.financiaiexpress-.cun‘. &
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SATURDAY, AUGUST 22, 2026

GKN Driveline (India) Limited
CIN: UTE990HR 1985PLCOA0TE
Reaistered Office; Z70, Seclor 24, Fardabad-121005; Haryaaa, India
Tal +31 (0} 129 22305682 o 409110] E-mail: gdi stakehalden@gknautomolive.com
NGTICE

Transfer of Equity Shares of the Company ko Invester Education and Protection Fund [IEPF)
Shereholders are hereby informad pursuant fo the provisions of the Invasioe Education and
Profectan Fund buthedty (Accounbag, Audt, Transdsr and Refurd) Bules. 2016 (the "Rules®| a3
amended, the Final Dnidend dectared for the Binanceal year 2H3-20, which remaingd unciaimed
for a pesiod of sevan years will be cradiled fa the |EPF on 14ih Octabar 2026, The coresponding
ghares on which dividends wena unclaimed for seven consecutive years will alsa ba ransferred as
par e procedune sel gul in e Rules
Pursuant 1o the IEPF Rules, the Campany nas coammunicated this individeally b the shanahalders
conearred whd Dad pal claimed dividend o cansecilivaly sévan (F) vears trom [he Tinansi
year 2019-20 and whase shares arg Habla 1o ba transferéd o IEPF Aulbasily for taking
approgrigle action|s]
The Company has made avallable the delads of ke sharehaldars and the shares held by Hiem
trat are ligble io ba franslered lo the investor Education and Profeclivn Fund {IEPF] as par the
afnre=aid Rules, and the Sharehslders are requested to verdy the detaids of the enclamediun-
encashed dividerd and e carmsponding shares dable 1o be ransferred 1o 1 IEPF Authorlly
from Ehe mformation made available by the Company,
In thiz connection, please nofe the following
. Incaza you hokd shares in physical form: Duplicata shame carlificale)s) will be ssued and

trapsferred ta-|EPF. The ariginal share carlificate)s) registered in your nama(s) and held by

Wi, Wil skand ﬁl,.‘.-:]r"lzﬂ-:.’llll,' cancolied and will Benome non=naoaliab e
2. Incase you hodd sheas inebecironic form: Your Damed account will b gebied for the shares
liabie for transfer so the [EFF
Shatabalders may further rate that the datails made available by tha Company throisgh this
nolicedcommunication shall ba deamed o be adequate nofice for the purposes of Esyance of
duplicate share cerliicates and Farsler 02 shamas 1o e Insesion Educalion-and Profacion Fund
[IEFF] Autharily in accordanca wilh the applicabla pravisions: of 1ha Rules
In case of the company does not recelve any communtcallan from the concerned
shareholder by 131h Ockober 2026, the company shall, thereatter, ransfer thelr equify
shares to the |[EPF autharity as per the prescribed rules. Also, all future benefits partaining
to such sguity shares shall be transferred to the IEPF awthority.
Fleaza noti thal no claim shall ba agains] the Compary n resgect al unslaimed dividend amounl
amd shares transferrad o IEPF pesuant o the said nikes. It may be nated 1hat the concemed
shareholders can claim the shares and dividend from IERF authonty by making an apphication-in
Ihet prasoribed e-Form [EPF-5 onfne afler alfaining Enlitemant lefler from the Campany. In cieso
thet . sharehodders have any quaries on the subject mathar, tey may contect registrer and share
transfer agents at-the following adorass:
Mfs MCS Share Transfar Agenl Umiled, 178180, 3rd Floor, DSI0C Shed, Okhla Industrial Arsa
Phasa-l, Maw Celhi - 110020. Phone: 011-49406149 | 079-41408150; Email 10.;
helpdeskdehi@mesie prairars cam
For GKMN Drivaline [India) Limited

Sd-

fditya Humar
Place: Faridabad Company Secretary
Date: August 22, 2026 (A-25500]

hﬂjﬂj CONSUMER CARE
BAJAJ CONSUMER CARE LIMITED

CIN - LOT110RJ2006PLC047173
Regd. Office: Old Station Road, Sevashram Chouraha,
Lidaipur 313 001, Rajasthan
Tel No. +91 204 2561631
Email Id. complianceofficer@bajajconsumer com
Website: www.bajajconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEBI Circular Mo, HOMEM 3112 2026-MIRSD-PODM fAT50r2026
dated January 30, 2026, on the captioned subject, please nole that a Special
Window has been opened for a peried of one year from February 5, 2026 o
February 4, 2027, This window enables eligible sharehofders 1o lodge or re-iodge
requesis for fransfer and dematerialization of physical securities that were sold or
purchased prior 1o Aprl 1, 2019 bul were either not bodged with the
Company/Registrarand Share Transfer Agent (RTA) or were rejected, refurnad, or
remained unaltended due to deficiencies in documentation, procedural
requirements, crany other reason

Eligibfe sharehoiders desirous of availing this opportunity are advised to contacl
the Company's Kegistrar ang Share Transter Agent, KFin Technologies Limited, at
the following address:

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, PlotNos, 31 £32,
Financial Disirict, Manakramguda, Serilingampally,
Hyderabad - 500032, Telangana

Alternatively, shareholders may write 1o tha RTA at einward. ris@kfintech.com or
to the Company at complianceofficer@bajajconsumer.com at the eariest, so
as to facilitate completion of the transfer’demateralization process on or befare
February 4, 2027,

Date ; August 21, 2026
Place : Mumbal

For Bajaj Consumer Care Limited

Sdi-

Jignesh Nagda

Company Secretary & Compliance Officer

D) aoue

P ———_—_—————

NTPC Green Energy Limited

(A Subeidiary of NTPC Limilad)

Gl - 4010000204260 1306482
Regd, Cffice: NTRL Bhawan, SCOPE Compiax, 7. Instibuticnal Area
Lodi Ropad. Naw Delhi-110 D03
Tel, Mo 011-24360058, Fax: 011-24360241, E-mail; ngal@@npe.co.in, Websiba: www ngal n

Corrigendum to Motice of the 4" Annual General Meeting [AGM)
of NTPC Green Energy Limited

Thiz corrigendum iz being iszued in continuation of Motice dated
August 04, 2026, convening the 4" Annual General Meeting (“AGM") of the
Members of NTPC Green Energy Limited {"the Company”}, schedulad to be
held on Friday, 28" August 2026 at 11.00 AM. (IST) through Video
Conferencing (VG WOther Audio-Visual Means ("0AVM™) sent electronically/
physically to members on August 05, 2026 to transact the business as
sat outtherein

Eembers are reguasted o note that due o administraive regsons the Board

of Dirgclors of the Company has appointed C3 Maresh Kumar Sinha, 400069 IN |

tMambership Ma. F1807, Ceddificate of Practice Mo, 148984} faifing him 5 |lInstalled capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
Advocate Mukesh Mishra (Membership Mo, DVT58/2021), of Kumar Marash es Built Up area

Sinha & Associates, Company Secrefanes, Nolda, as the Scrutinizer for 6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
sorutinizing the ramote e-voling process and a-voling dunng the ensuing ices sold in last financial year Occupancy Rs 3.83 Crores

4" AGM In a fair and transparenl manner in place of C5 Jitesh Gupta
(Mambership No. F3878 and Cerlilicate of Practice Mo. 2448) of Mz J. K.
Gupta & Aszociales, Company Sacrelaries.

Accordingly, all references to Shi Jitesh Gupta as Scrutinizer-in the Notice of
AGM, e-voling Instructions and related communications shall ba read as
referances to Shri Maresh Kumar Sinha, Practising Company Secretary

Further, the email Id of the Sorulinizer wherever appearing shall be read as T g\,\:r? C?;Z'g}ingsztjggg:;s?:ﬁog 20(;‘?;}, minimum
kumamareshsinha@gmail com Net Owned Fund 1000cr as per RBI Guidelines.
Members are requested o take note of the aforesaid change. Except for the 3. NBFCs?AIFMinimum Asset Under Management
change: in- 3crutinizer and consequential changes, all other contents of the of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
Motice of the 4" AGM and e-voting information remain unchanged. The Notice of Previous Two Financial Years as per Audited
of the 4" AGM shall be read in conjunction with this corrigenduem Financial Statements.
Members may note that this corrigendum to the Notice of 4" AGM shall ba , — (Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

available on the Company’s website wew.ngelin, on the websites of the Siock

Exchanges, i.e., BSE Limited and National Stock Exchange of India Limited af 1" E)aeterg;lsstg(;anoz;‘ppprlcl)(\:/;sniﬁsnal list of prospec- | 7th September 2026
www. bseindia, d www.nsaindia com respectively and on the website of Ll oL ) —
SO SERINCIR. G| aNc AW TIENGE.COM Megpeciively and ohing welere o 12 Last date for submission of objections to | 9th September 2026

COSL atwivw.gvotingindia.com For NTPC Green Energy Limited

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” ORTHE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

| KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)

OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI") (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE”, the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as T 1,955.83
Lakhs” instead of ‘T 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of ‘T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925".

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of
“2,933.74".

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86" instead of “4,935.84".

10. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is < 4.45 per Equity Share.”

12. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds”™*
shall be read as “1,905.83" instead of “2,883.74".

14.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS?”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”™? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

18.  In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUIé

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes”, the amount referred to in the first paragraph shall be read as
‘T 400.00 Lakh” instead of ‘T 630.66 Lakh”.

EXPENSES”, entire Table shall be read as below; (% inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers® 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

epaperfinancialexpresscomiy @ @

13 |Date of issue of final list of prospective res-| 10th September 2026
Sdf- olution applicants
Dabe : 21.08.2026 (Deepak C 5) 14 |Date of issue of information memorandum, | 7th September 2026
Place : Graater Maida Company Secretary evaluation matrix and request for resolution
plans to prospective resolution applicants
15| Lastdate for submission of resolution plans | 10th September 2026
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FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of

India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corpora
PAN & CIN/ LLP No.

te debtor along with | S. K. M. REAL INFRA LIMITED
CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

Address of the registered office

At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH
400069 IN

w

URL of website

Website Not available

assets are located

Details of place where majority of fixed

Major Asset 1s Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

Number of employees/ workmen 6

Further details including last available finan-
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

Detailed Financials and List of Creditors can be

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs. 10 Crore

provisional list

16

Interest

Process email id to submit Expression of

skm.cirp@gmail.com

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS 1S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCGEMENT. THIS DDES NOT CONSTITUTE AN
INVITATION OR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNDUNCGEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
iFlaase scan this OR

SUMAX B

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: U74210TG1994PLC0O19032
Oy Company was afeinally fncorperated ay "Sumar Epeineering Private Limited” a private Hmited company wder the Companies Ac, 1956 gt Hvderabad,
Andhriy Pradesh, purswant to a centificate of incorporation dated December 21, 1094 issued by the Regiviear af Companies, Hvderabad (" RoC' "), Theveafter, name
..-!.I' VIV [:-rr.lr|_|rl|'rr1_|.'1'..:.--. i -rr.|.l|l|'_|_:ﬂ|'.f|"|'l.lrl i E.lf_l_:ll.ll'_'l:'.l'll.l_l_:' Pitvare Limited 1o "Sigian E.-U_;.l.l.-r_'n:'.".l.l.'g Liribed”, CanrsEg e e COHLErsion r:'f.'.lrrl'l::-r.ll.lUF-:fl'l_l'.r.l'l'.ll'.l|'_||'l|l'r'|'\-|.e.r.i,'|r|'.l
pubilic company, purswant lo a speciel resolution passed by the shareholders of our Company on July 20, 2024 and a fresh certificate of incorporation dated
Ne _|-:I|'r'r.r.'|r"u T8, 200 wan fsrued .‘IJ_I e .r?-:-'_u.".n‘r'rrl -:.!,I' {'r:lr.l.'l,':-.'e.':'n,'.'»., et P."r.l.:'r'.'-'-..l'.l.'_s." Lenime, The r.'.lr:ll.lrr.l (WP .'r|'|-'rI.I'J_'II'r'q'u."J'-e.l.'r SRR e r:'_l' QR SRR 'y
UTL210TGI9MPLOOTO0I2. For further details, please vefer o the chapter ttfed " History and Certaln Corporate Matters ™ on page 145 of the Red Herving
Hraspecius,
Registered DMfice: Plot Mo 45, Shanthinikethan Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, [India, 5026,

Company Secretary and Compliance (Mficer: Mr. Pratcck Nahata
PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87, 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED {"SEL"
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS (“THE QFFER"),
COMPRISING AFRESH OFFER OF UPTO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS BY OUR COMPANY (“FRESH OFFER™) AND AN OFFER FOR
SALE OF UP TO 996,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [ =]
LAKHS ("OFFER FOR SALE"). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. | «] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTOD 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ [ =] LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER]) (THE “EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28.800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. |+] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Ofier is being made in terms ol Chapter (X of the SEBI (ICDR) Regulations, 2018 lhe Red Herring Prospectus has been liled with SEBL. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Offer Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may
refer o the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reference to the Red Herring Prospectus dated Awvgust 17, 2026, Gn Page no. 8, 10, 55 and 274 of Red Herring Praspectus changes are made under Definitien Chapter -
Offer Related Terms, General Informiation and Material Contracts and Material Docurments. Thus, investors should note the following:

OFFER RELATED TERMS
Dresignatad Markat Maker

Ginraj Stock Broking Private Limited will act as the Market Maker and has agreed to receive or deliver the specified securities in the market
making process Tor a period of three years from the date of listing of our Equity Shares or for & period as may be notified by amendment to SEBI
ICDR Regulations.

Market Maker of the Company, in this case being Girira) Stock Broking Private Limited.

The Agraement amaong the Market Maker, the Book Bunning Lezd Manager and our Gompany, Selling Shareholders dated August 20, 2026,
DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER

Our Company has anterad into a Market Making Agreemant dated August 20, 2026 with the following Market Maker for fulfilling the Market Making cbgations undar this Offar;

Market Maker
Market Making Agregment

Name, address, lelephone number and Number of shares Amount % of the fotal Offer size
g-mail address of the Market Maker (¥ in Lakh)

Giriraj Stock Broking Private Limited [*] 5.04%
Address: 4, Fairlie Place, HMP House, 4th Hoor, Suite Na- 4214,
Kolkata- 700001, India Tel No.: 033- 40054519 / 9547473969
Email; girirajslockdyvahoo. com Website: www.nirirajstock com
Contact Person: Mr. Kuntal Laha

SEBI Registration No: INZ000212638
In accordance with Regulation 261 of the SEBI ICDR Regulations, our Company and the Promoter and Promoter Group Saling Shareholders have entered info an agreement
with the Book Running Lead Manager and the Market Maker (duly registered with National Stock Exchange of India Limited to fulfil the obligations of Market Making) dated
Apgust 20, 202610 ensure compulsory Market Baking for a minimum period of three years from the date of isting of eguity shares offered inthis Offer,

Giriraj Stock Broking Private Limited registered with EMERGE Flattorm of National Stock Exchange of India Limited will act as the Market Maker and has agraed to racemwe or
deliver of the specified securities in the market making process for 3 period of three years from the date of listing of our Equity Shares or for a panod as may be notified by any
amendment to SEBIICDR Regulations

The Barket Maker shall fulfil the-applicable obligations and conditions az specified in the SEEI ICDR Regulations, as amended from time 1o time and the circulars issuad by
National Stock Exchange of India Limited and SEBI in this matter from time to time.

Material Contracts for the Issue

(wiii) Marke! Making Agreement dated August 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Markel Maker

GENERAL RISK: Investmants in equity and equity-redated securities invodve a dagree of risk and investors should not imvest any funds in this issug unless they can afford to
take the gk of losing thekr investment. Investors are advised to read tha risk factors carefully before taking an investrment decision in this 1ssue. For taking an invastmeant
decision, investors must rely on their own examination of the Issuer and this Issug, including the isks invalved. The Equity Shares have not been recommended or approved
by the Securities and Exchange Board of India (“3EBI"), nor does SEBI guarantee the accuracy or adaquacy of the contents of the Red Herring Prospectus. Specific attention of
the investors is invited to 'Risk Factors' on page 21 of the Red Herring Prospectus.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR KFINTECH SUMAX

L
Cupitulhduisﬂrs ;J‘* -1-rlI-||nr.: TRANEFOEMETID
. SUMAX ENGINEERING LIMITED,

=Y | TELET |
KFin Technologies Limited Mr. Prateek Nahata
301, The Centrium, 3rd Finor, 57, Lal Bahadur Shastri | Gompany Secretary and Compliance Gfficer
Road, Nav Pada, Kurla (West), Kurla, Mumbal, | Piot No.45, Shanthinikethan Colony, Mahendra Hills, Eas
Maharashtra, India, 400070 Marradpally, Secunderabad, Telangana, India, 500026

Telephone: +91-40-67 16222211 8003094001 Telephone: +91 78931 66698

Fa: +91-40-b7 162222 Email: compliancef@sumaxindia.com
E-mail id: sumax ipo@kfintech.com Investor Grievance Email Id: compliance@sumaxindia.comy
Website: www klinlech.com Website: www, sumaxindia.com
Investor Grievance Email:

ginward. AsEklintech.com

Contact Person: Mr M. Burali Krizhna
SEBI Registration Number: INRODOOO02:21
CIN: L72400MH2017PLC444072

Uplo 2 66 400 Equity Shares

| COMPANY SECRETARY AND COMPLIANCE OFFICER

GYR CAPITAL ADVISORS PRIVATE LIMITED
426, Gala Empire, Near JB Tower, Drive in Road
Thatte], Ahmedabad -380 054, Gugarat, India.
Telephone: +91 87775 64648

Facsimile: N.A

E-mail; sumax. ipoeiayreapitaladyisos.in
Website: www.gyrcapitaladvisors.com
Investor grievance:
investorsmoyrcapitaladvizors.com

Contact Person: Mr. Mahit Baid

SEBI Repgistration Number: INMODOD12810
CIN: UET200GJ201 7PTCO96908

Investors can comtact the Company Secretary and Compllizncs
Dificer or the BRLM or the Registrar tothe |ssue in case of any pre-
sl or post-issue relaied problems, such as non-recalpt of
letiers of Aloiment, non-credit of Aistted Equity Shares in the
respactive beneficlary account and refund oeders, eic,

All capitalized terms used herein and not specilically defined shall have the same meaning as ascribed to them in the Red Herring Prospecius.

On behall of Board ol Directors

FOR, SUMAX ENGINEERING LIMITED

Sd/-

Place: Hyderabad, India Mr. Prateek Nahata
Date: August 21, 2026 Company Secretary & Compliance Otlicer

Dizclaimer: Sumax Engingering Limited &5 peoposing, subject to applicable statuiory and regulatory requirements, recelpt of regesiie aporovais. maskel conditions and other
considerations, to make an initial public offer of its Equity Shares and hag filed the RHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
Stock Exchange. Fullcopy of the Red Harmng Prospecius i available on the websita of the SEBE al waw sabl.gow in, wabsite of the Company al weww sumaxindia.com, the wabsite of the
BALM tor the Issue ab weew Qyrcapitaladyisors, gom, the website of NSE Emerpe at bitps:tevww. n3india.comycempanies-ksting'sarparata-filings-offer-documents. respectively, Any
potential Investors showd note that investrment in equity shares involves a high degree of risk and for defails relating o the same, pleasa refer fo the RHP including the section titled *Risk
Factors” beginning on page 21 of the Red Herring Prospecius

The Equity 3hares have not been and will not be registerad under the LS. Securities Actof 1933, as amended or any siate securiiies laws inthe United States, and unless so registerad, and
may not be issied or sold within the United States, except pursuant to an exemption fram, o ina transaction not subject o, the registration requirements of the Securities Act, 1933 and in
accordance with any applicable L5, State Securities laws. The Equity Shares are being isseed and sold autside the United States in ‘offshore transactions” in relignce on Regulation "5
ursdar the Securities Act, 1933 and the applicabde laws ol each urisdiction where such issues and sales are made, Thera will be no pubss oflerng B ha United Siates

Lucknow
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GKN Driveline (India) Limited
CIN: LIT4999HR1BE5PLED340 7S
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +91 (0) 129 2330683 or 4091100 E-mail: gdi stakeahalden@qknautamodive.cam
ROTICE
Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby Inlormad pursuant o the provesens of e invesics Educaiicn and
Protection Fund futhosty (Accounbing. Audh. Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amencead, the Finel Davedend deciared far tha fnancial yaar 2099-20, which remairad unciaimad
for a pedod of sewan yaers will be-credied o the IERF on 1dih Ochabar 2026, Tha carrespending
shares an which dividands wera unclatmed far seven consecutves yaars will also ba lramskarned az
par e prooedira sat aul in the Rifas.
Pursuan! (o fha IEPF Hulies, e Caomgany has communicalad Buis indlwd .'|II:|I a1 shanebalders
concarmed whohad mob claimed dividend for conseculively saven (7) vears from the financial
yeer 2099-20 gnd whose shares are Bable {o ba fransferred o IEPF Aulborily for teking
approegriaie-actanis)
Tha Campany has made availsble the detsils of the sherahaldars and the sharaz held by fhem
{hat-gre lighle 1obe transfered o the vestor Education and Prolection Fund {IEFF) as per the
atoresald Kules, and (e Shareholders ang requesied o venly e details of the nclamediun
encashed dividend and the cofrasponding shares liable o be ransfarred o tha IEPF Aulhonty
from the infarmation made available by e Company
In this conneclion, please note the Sallowing
1. In casa you hold shares in physical form: Duplicate shane cerdificateds) will be =suad and
translered o IEPF, The arginal share cerlilicalte(s) registered in your namels) and beld by
you, wit stand avomatically cancalled and will become non-nagotiable
2, Incase you hold shares in electronic foem; Your Demat aceaun] will be dabited far the shares
liable for fransler fo fe [EPF
Shamehalders mey further note that the datails made awailabla by tha Company throwgh this
naliceicamminicalion $hall be deemed 1o be adeguale nofoe lor the purposes of Esuance of
duplicale share carlificales and fransfer of shares fo the Ivwastor Education and Profaction Fund
(IEFF] Authrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 13th October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity as per the prescribed rules. Also, all future benafits partaining
to such equity shares shall be transferred to the [EPF authority.
Please note that no claim shall B2 against the Comparny in respect of unclaimed dividend amaunt
and shares transfered o IEPF pursuant 1o the said nias. I may te noted (hal e concemed
skarehiclders can clm e shases and divdend from [EFF authonty by makirg an appcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlitemand letter from the Company. In case
the shareholders have any queenss on the subject mattar, they may cantael realstrar and share
Iransfer agands al the fllewing adisess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phagse-l, Maw Dalhl « 110020, Phone: 01141406148 | D11-414G6150; Emall 1D,
halpdaskdethifmesrapstais.com
For GEM Driveline (India) Limited
Sl
Aditya Kumar
Company Secretary
{&-Z5504)

Plage: Faridabad
Drate: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTTHRJZ00ePLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Lrdaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB| Cicular No. HOVIBM 3M11{2)2026-MIRSD-PODMATH02026
dated January 30, 2026, on the caplionad subject, please nole that a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027. This window enables eligible shareholders to lodge or re-lodge
raquests for transfer and demateriagfization of physical securities that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned, or
remained unattended due o deficiencies ‘in documentalion, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, Plot Nos, 318 32,

Financial District, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al the aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

FESmnes, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

bajaj GROUP

NTPC Green Energy Limited

1A Subsidian of NTPC Limed]

CIM - L4000 L 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional fArea,
Lodi Road, New Delhi-310 D03
Tel. Mo 011-24360068, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Websita: was ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum s baing issued in continuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, scheduled to be
held on Friday, 28" August 2026 at 11.00 AM. {IST) thraugh Videa
Conferancing ("VC" W Other Audio=Visual Means ("O0aVM™) senl alectranicallyf
physically to members on August 05, 2026 to transact the business as
sélout therain,

Members are reguested to note that due (o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiF582021), of Kumar Maresh
Sinha & Associates, Company Secretanes, Neida, as the Scrulinizer for
scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM ina fair and fransparent manner in place of C5 Jitesh Gupta
(Membership No. F3878 and Cerlficate of Praclice Mo, 2448) of M/s J. K.
Gupta & Associates, Company Sacretaries

Accordingly, all references to Shn Jitesh Gupla as Scrutinizer in the Notice of
AGM, s-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary
Furthar, the email Id of tha Scrubinizer wherever appearing shall be read as
kumarnareshsinha@aomail.com,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizer and consequential changes, all other conlents of the
Motice of the 47 AGM and e-voling information remain unchanged. The Matica
of the 47 AGM shall ba read in conjunction with this corrigendurm.

Members may note that this corrlgendum 1o the Motice of 4" AGM shall ba
available on the Company’s website wwsw.ngel in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beseindia, com and waww, nseindia. com respectively and on the website of
COD5L at www. evaotingindia .com For NTPC Green Energy Limited

Sl
{Deepak G 5)
Company Secratary

Date » 21.08.2026
Place : Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15_|Lastdate for submission of resolution plans | 10th September 2026
16| Process email id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF X 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE S NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA,

SUMAX

{Plaat® scan (hiz OR
Gode B wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way aeiginglly incorporated av “Sumae Engineeving Private Limited " o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant o o certificate of incorporation doted December 2T, TOR4, (esped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveaften name
of o Compeany was changed from 'Sumax Engineering Private Limited "to Semay Engineering Limited ', concequent to conversion of our Conpany from private o
_Ir.l.l.'|':'|'|'-:' i r.'.r.lr_ll'.l'.'n'rl_l.'. lf:'u.'.\ ERAEEE f '.Ir.lz-r Jerl reralidian Ir.lrn"=..'.'|-'.:." l'1_| fie .TJIe.'."n:'JI-:.I.".'u"n-'n"'. r:'ll' (FIFES l!"f.ln'l.'l.':'u.l."l i _.n"m:'.' _-"I'.F. 2024 aned n'_.".l'u:".l'.' OFl |'.'.".;r fe-af J..l.'l: |'|'.|l|':'\-E.l|"H|'.l|'.I|'I dafed
September 18, 2024 wax fsyped by the Regisirar of Companvies, Ceniral Procesting Cenfre. The Corporaie identification mumbier of our company s
LIZ42I0TGIe0PLONT 0032, For further details, please reler to the chapter titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTION IV -INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86” instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
'Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
at by our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to themin the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot No.45, Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, [ndua, 500026;
Tel: +91 THUIT 6odhs, Faxs MoA., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"™),
COMPRISING A FRESH OFFER OF UP TO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ -] LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS ("OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =) LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, invesltors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospecius dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. This, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Slock Sroking Private Limated will act as the Market Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a perod as may be notified by amendment to SEB
ICDR Regulations.

Market Maker of the Company, inthis case being Gingaj stock Broking Private Limited.

Market Maker

Y = E=a me =

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into & Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Market Maker (¥ in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519 / 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZD0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Company and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market IWaking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer.

Giriraj] Siock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Ingia Limited will act as the Market Blaker and has agreed to recehe or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a paniod as may be notified by any
amendmentto SEB!ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue

(wiii) Market Making Agreement dated Auvgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investments in equity and equity-refated securities involve a dagree of risk and investors should mot imvest any funds in this Issue unless they can afford to
fake the risk of losing thekr investment. Investors are advised (o read the risk factors careiully before faking an imvestment decision in this-sswe. For taking an investment
decision, investors must rely on their own examination of the Issuar and this Issue, including tha risks involvad. The Equity Shares have not been racommanded o approved
by the Securities and Exchange Board of India {"SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Rad Herring Prospectus. Specific attention of
tha investors is invited to "Risk Factors” on page 21 of the Red Herring Prospecius.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR/ AKFINTECH |  SUMAX

cupitnlﬁdvisnﬁ “ EEFEFRIFNCT TRANERFD N B & TIE
. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | Gompany Secrefary and Comphiance Officer
Thalte], Ahmedabad -360 054, Gugarat, India. Hoad, Mav Pada, Kurla (West), Kura, Mumbai, | Piet No.45, Shanthinikethan Colony, Mahendra Hills, East
Tﬂl!ﬂ_h“_“"- +91 87775 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telangana, India, 500026,
Easlﬁ;ﬂjﬁirﬁ‘i-imﬁuwmwammm Telephone: +01-40-67162222/1 8003094001 Telephone: +31 78931 G660E;

Ik UMK DMy oa s Fax: +81-40-671 : compl In
WebsHe: www gyrcapitaladvisors.com ax: +81-40-67162222 Email: compliance@sumaxingia.com
Investor grievance: Investor Grievance Email id: compliancei@sumaxindiz. camy
Investorsmgquicapitaladvisors, com Website: www.sumaxindia.com
Contact Person: fr. Mohit Baid
SEBI Registration Nomber: INMOOOD 12810
CIN: UET200GJ201 TFTCO96908

COMPANY SECRETARY AND COMPLIANCE OFFIGER

LAy | ey |

Website: woww kintech.com
Investor Grievance Email:
einwand. s khintech,com

Contact Person: Mr M. Murali Krizhna
SEBI Registration Number: INROOOOO02 21
CIN: L72400MH2017PLC44407 2

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

Investors can contact the Company Secretary and Compliance
Officer or the BELM o« the Registrar tothe |ssue in case of any pre-
Bsum or post-issue- relafed problems; such-as non-recaipt of
letters of Alioiment, non-credit of Alotied Equity Shares in the
respactive benahicsary account and refund grdars, ic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

ad/-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, subject to applicable statwiory and reguletory raquirements, receipt of reguesite aporovals, markel conditions and other
considerations, 1o make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
oiock Exchangs. Full copy of the Rad Hamng Praspecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, {he wabsie of the
BRLM to the Issue af: wwwigyrcapitatadvizors.com, the websie of NSE Emerge at hitps e nszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoukd note that investrment in egudy shares involves a high degrea of risk and for delails ralaling 1o the same, pleasa refar lo the BHP incleding the secton Tiled "Risk
Faciors" beginning on page 21 of the Red Herring Prospecius.

The Equity Shares have not been and will not be registered undar the U.5, Securitias Act ol 1933, as amended or any stale securities laws in the United States, and unless 50 registerad, and
meay not be issued or sold within the United Sates, except pursuant to an exemption from, o in a transaction not sabdect 1o, the registration requirements of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securlties laws. Tha Equity Shares are being sswed and sold outside the United States i ‘affshore transactions” In reliance on Regudation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales zre made. There will be no pubic offering in the United States,

epaper.ﬁnanciaiexpres&.cun‘. &
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GKN Driveline (India) Limited
CIN: LIT4999HR1BE5PLED340 7S
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +91 (0) 129 2330683 or 4091100 E-mail: gdi stakeahalden@qknautamodive.cam
ROTICE
Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby Inlormad pursuant o the provesens of e invesics Educaiicn and
Protection Fund futhosty (Accounbing. Audh. Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amencead, the Finel Davedend deciared far tha fnancial yaar 2099-20, which remairad unciaimad
for a pedod of sewan yaers will be-credied o the IERF on 1dih Ochabar 2026, Tha carrespending
shares an which dividands wera unclatmed far seven consecutves yaars will also ba lramskarned az
par e prooedira sat aul in the Rifas.
Pursuan! (o fha IEPF Hulies, e Caomgany has communicalad Buis indlwd .'|II:|I a1 shanebalders
concarmed whohad mob claimed dividend for conseculively saven (7) vears from the financial
yeer 2099-20 gnd whose shares are Bable {o ba fransferred o IEPF Aulborily for teking
approegriaie-actanis)
Tha Campany has made availsble the detsils of the sherahaldars and the sharaz held by fhem
{hat-gre lighle 1obe transfered o the vestor Education and Prolection Fund {IEFF) as per the
atoresald Kules, and (e Shareholders ang requesied o venly e details of the nclamediun
encashed dividend and the cofrasponding shares liable o be ransfarred o tha IEPF Aulhonty
from the infarmation made available by e Company
In this conneclion, please note the Sallowing
1. In casa you hold shares in physical form: Duplicate shane cerdificateds) will be =suad and
translered o IEPF, The arginal share cerlilicalte(s) registered in your namels) and beld by
you, wit stand avomatically cancalled and will become non-nagotiable
2, Incase you hold shares in electronic foem; Your Demat aceaun] will be dabited far the shares
liable for fransler fo fe [EPF
Shamehalders mey further note that the datails made awailabla by tha Company throwgh this
naliceicamminicalion $hall be deemed 1o be adeguale nofoe lor the purposes of Esuance of
duplicale share carlificales and fransfer of shares fo the Ivwastor Education and Profaction Fund
(IEFF] Authrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 13th October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity as per the prescribed rules. Also, all future benafits partaining
to such equity shares shall be transferred to the [EPF authority.
Please note that no claim shall B2 against the Comparny in respect of unclaimed dividend amaunt
and shares transfered o IEPF pursuant 1o the said nias. I may te noted (hal e concemed
skarehiclders can clm e shases and divdend from [EFF authonty by makirg an appcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlitemand letter from the Company. In case
the shareholders have any queenss on the subject mattar, they may cantael realstrar and share
Iransfer agands al the fllewing adisess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phagse-l, Maw Dalhl « 110020, Phone: 01141406148 | D11-414G6150; Emall 1D,
halpdaskdethifmesrapstais.com
For GEM Driveline (India) Limited
Sl
Aditya Kumar
Company Secretary
{&-Z5504)

Plage: Faridabad
Drate: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTTHRJZ00ePLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Lrdaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB| Cicular No. HOVIBM 3M11{2)2026-MIRSD-PODMATH02026
dated January 30, 2026, on the caplionad subject, please nole that a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027. This window enables eligible shareholders to lodge or re-lodge
raquests for transfer and demateriagfization of physical securities that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned, or
remained unattended due o deficiencies ‘in documentalion, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, Plot Nos, 318 32,

Financial District, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al the aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

FESmnes, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

bajaj GROUP

NTPC Green Energy Limited

1A Subsidian of NTPC Limed]

CIM - L4000 L 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional fArea,
Lodi Road, New Delhi-310 D03
Tel. Mo 011-24360068, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Websita: was ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum s baing issued in continuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, scheduled to be
held on Friday, 28" August 2026 at 11.00 AM. {IST) thraugh Videa
Conferancing ("VC" W Other Audio=Visual Means ("O0aVM™) senl alectranicallyf
physically to members on August 05, 2026 to transact the business as
sélout therain,

Members are reguested to note that due (o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiF582021), of Kumar Maresh
Sinha & Associates, Company Secretanes, Neida, as the Scrulinizer for
scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM ina fair and fransparent manner in place of C5 Jitesh Gupta
(Membership No. F3878 and Cerlficate of Praclice Mo, 2448) of M/s J. K.
Gupta & Associates, Company Sacretaries

Accordingly, all references to Shn Jitesh Gupla as Scrutinizer in the Notice of
AGM, s-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary
Furthar, the email Id of tha Scrubinizer wherever appearing shall be read as
kumarnareshsinha@aomail.com,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizer and consequential changes, all other conlents of the
Motice of the 47 AGM and e-voling information remain unchanged. The Matica
of the 47 AGM shall ba read in conjunction with this corrigendurm.

Members may note that this corrlgendum 1o the Motice of 4" AGM shall ba
available on the Company’s website wwsw.ngel in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beseindia, com and waww, nseindia. com respectively and on the website of
COD5L at www. evaotingindia .com For NTPC Green Energy Limited

Sl
{Deepak G 5)
Company Secratary

Date » 21.08.2026
Place : Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15_|Lastdate for submission of resolution plans | 10th September 2026
16| Process email id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF X 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE S NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA,

SUMAX

{Plaat® scan (hiz OR
Gode B wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way aeiginglly incorporated av “Sumae Engineeving Private Limited " o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant o o certificate of incorporation doted December 2T, TOR4, (esped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveaften name
of o Compeany was changed from 'Sumax Engineering Private Limited "to Semay Engineering Limited ', concequent to conversion of our Conpany from private o
_Ir.l.l.'|':'|'|'-:' i r.'.r.lr_ll'.l'.'n'rl_l.'. lf:'u.'.\ ERAEEE f '.Ir.lz-r Jerl reralidian Ir.lrn"=..'.'|-'.:." l'1_| fie .TJIe.'."n:'JI-:.I.".'u"n-'n"'. r:'ll' (FIFES l!"f.ln'l.'l.':'u.l."l i _.n"m:'.' _-"I'.F. 2024 aned n'_.".l'u:".l'.' OFl |'.'.".;r fe-af J..l.'l: |'|'.|l|':'\-E.l|"H|'.l|'.I|'I dafed
September 18, 2024 wax fsyped by the Regisirar of Companvies, Ceniral Procesting Cenfre. The Corporaie identification mumbier of our company s
LIZ42I0TGIe0PLONT 0032, For further details, please reler to the chapter titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTION IV -INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86” instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
'Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
at by our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to themin the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot No.45, Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, [ndua, 500026;
Tel: +91 THUIT 6odhs, Faxs MoA., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"™),
COMPRISING A FRESH OFFER OF UP TO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ -] LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS ("OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =) LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, invesltors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospecius dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. This, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Slock Sroking Private Limated will act as the Market Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a perod as may be notified by amendment to SEB
ICDR Regulations.

Market Maker of the Company, inthis case being Gingaj stock Broking Private Limited.

Market Maker

Y = E=a me =

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into & Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Market Maker (¥ in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519 / 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZD0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Company and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market IWaking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer.

Giriraj] Siock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Ingia Limited will act as the Market Blaker and has agreed to recehe or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a paniod as may be notified by any
amendmentto SEB!ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue

(wiii) Market Making Agreement dated Auvgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investments in equity and equity-refated securities involve a dagree of risk and investors should mot imvest any funds in this Issue unless they can afford to
fake the risk of losing thekr investment. Investors are advised (o read the risk factors careiully before faking an imvestment decision in this-sswe. For taking an investment
decision, investors must rely on their own examination of the Issuar and this Issue, including tha risks involvad. The Equity Shares have not been racommanded o approved
by the Securities and Exchange Board of India {"SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Rad Herring Prospectus. Specific attention of
tha investors is invited to "Risk Factors” on page 21 of the Red Herring Prospecius.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR/ AKFINTECH |  SUMAX

cupitnlﬁdvisnﬁ “ EEFEFRIFNCT TRANERFD N B & TIE
. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | Gompany Secrefary and Comphiance Officer
Thalte], Ahmedabad -360 054, Gugarat, India. Hoad, Mav Pada, Kurla (West), Kura, Mumbai, | Piet No.45, Shanthinikethan Colony, Mahendra Hills, East
Tﬂl!ﬂ_h“_“"- +91 87775 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telangana, India, 500026,
Easlﬁ;ﬂjﬁirﬁ‘i-imﬁuwmwammm Telephone: +01-40-67162222/1 8003094001 Telephone: +31 78931 G660E;

Ik UMK DMy oa s Fax: +81-40-671 : compl In
WebsHe: www gyrcapitaladvisors.com ax: +81-40-67162222 Email: compliance@sumaxingia.com
Investor grievance: Investor Grievance Email id: compliancei@sumaxindiz. camy
Investorsmgquicapitaladvisors, com Website: www.sumaxindia.com
Contact Person: fr. Mohit Baid
SEBI Registration Nomber: INMOOOD 12810
CIN: UET200GJ201 TFTCO96908

COMPANY SECRETARY AND COMPLIANCE OFFIGER

LAy | ey |

Website: woww kintech.com
Investor Grievance Email:
einwand. s khintech,com

Contact Person: Mr M. Murali Krizhna
SEBI Registration Number: INROOOOO02 21
CIN: L72400MH2017PLC44407 2

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

Investors can contact the Company Secretary and Compliance
Officer or the BELM o« the Registrar tothe |ssue in case of any pre-
Bsum or post-issue- relafed problems; such-as non-recaipt of
letters of Alioiment, non-credit of Alotied Equity Shares in the
respactive benahicsary account and refund grdars, ic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

ad/-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, subject to applicable statwiory and reguletory raquirements, receipt of reguesite aporovals, markel conditions and other
considerations, 1o make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
oiock Exchangs. Full copy of the Rad Hamng Praspecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, {he wabsie of the
BRLM to the Issue af: wwwigyrcapitatadvizors.com, the websie of NSE Emerge at hitps e nszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoukd note that investrment in egudy shares involves a high degrea of risk and for delails ralaling 1o the same, pleasa refar lo the BHP incleding the secton Tiled "Risk
Faciors" beginning on page 21 of the Red Herring Prospecius.

The Equity Shares have not been and will not be registered undar the U.5, Securitias Act ol 1933, as amended or any stale securities laws in the United States, and unless 50 registerad, and
meay not be issued or sold within the United Sates, except pursuant to an exemption from, o in a transaction not sabdect 1o, the registration requirements of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securlties laws. Tha Equity Shares are being sswed and sold outside the United States i ‘affshore transactions” In reliance on Regudation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales zre made. There will be no pubic offering in the United States,
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GKN Driveline (India) Limited
CIN: UT4995HR1863PLEOZ40TS
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +31 (0) 129 2330682 or 4091100 E-mail: gdi stakahalden@qknautamodive.cam

ROTICE
Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby. Inlormed pursuant e (he provesens of e invesics Educaiicn and
Protecton Fund futhoaty (Accounbing. Audh, Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amendead, the Finel Davedend deciared far tha financial yaar 2099-20, which remairad unciaimsad
for a pedod of sewan yaers will be-credied o the IERF an tdih Ochabar 2026, The correspending
shares an which dividands wera unclasmed far seven consecutves yaars will also ba lramskarned az
par e procedira sat aul in the Ruas.
Pursuan! (o fha [EPF Bules, e Caomgany has communicalad Buis indlwd .'|II:|I a1 shaneralders
cencarned who had not claimed dividand for conseculivaly saven (7) years from the fmangial
yeer 2019-20 gnd whose shares are Bable {o ba fransferred o IEPF Authorily for teking
approegriaie-actanis)
Tha Campany has mads availsble the detsils of the sherehaldars and the sharaz held by fiem
{hat-gre lighle 1o be transfered o the nvestor Education and Prolection Fund {IEPF) as per the
atoresald Kules, and (e Shareholders arg requesied o venly e detsls of the nclamediun
entashed dividend and the cofrasponding shares lighle o be ransfarred o tha IEPF Aulhonty
from the infarmation made available by fe Company
In this conneclion, please note the Sallowing
In cAsa yow hold sharesg in physical form: Dupdicate shere cardificaleda} will be Esuad and
franslered o IEPF, The arginal share cerlificate(s) registered in your namels] and beld by
you, wit stand avtomatically cancalled and will become non-nagotiable
2, Incase you hold shares in ekectronic foem; Your Demat aceaun] will be dabited far the shares
liable for fransler fo fe [EPF
Shamebalders mey further note that the datails made awailabla by tha Company throwsgh this
naliceicamminicalion $hall be deemed 1o be adequale nofoe lor the purposes of Esuance of
duplicale share carliicales and fransfer of shares o the Invwastor Education and Profaction Fund
(IEPF] Auttrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 1Jth October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity as per the prescribed rules. Also, all future benafits partaining
te such equity shares shall be transferred to the IEPF suthority.
Please note that no claim shall B2 against the Comparny in respect of urclaimed dividend amaunt
and shares transfered 1o IEPF pursuant 1o the sald nibas. Il may te noted (hal e concemed
skarehiclders can clm e shases and dvdend from EFF authonty by makirg an applcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlilemand letter from the Company. In case
iha sharehokens have any qisenes on the subject mattar, they may conlasl reglsiear and share
Iransfer agands al the fllewing adisess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phase-l, Maw Dalhl - 110020, Phone: 011-41406149 | B11-414G6150; Emall 1D,
halpdaskdethifmesrapstais.com
For GEKM Driveline (India) Limited
Sk
Aditya Kumar
Company Secretary
(A4-255049)

Plage: Faridabad
Drate: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTT1RJZ006PLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Lidaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB! Cicular No. HOVIBM311(2)2026-MIRSD-PODM 375012026
dated January 30, 2026, on the captionad subject, please nole thal a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027. This window enables eligible shareholders to lodge or re-lodge
requests for transfer and demaleriafization of physical secunties that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned, or
remained unattended due o deficiencies ‘in documentation, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Towar-B, PlotNos, 31 & 32,

Financial District, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al lhe aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

FiSnmngy, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

bajaj GROUP

NTPC Green Energy Limited

(A Subsidiary of NTPC Limifed)

CIM - L40120DL 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional fres,
Lodi Road, New Delhi-310 003
Tel. Mo 011-243600568, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Wabsita: was ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum is baing issued in cantinuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, schedulad to ba
held on Friday, 28" August 2026 at 11.00 AM. {IST) through Video
Conferancing ("VC W Other Audio-Visual Means ("O0aVM™) senl aleciranically!
physically to members on August 05, 2026 to transact the business as
seélout therain,

Members are reguested to note that due o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiFS82021), of Kumar Maresh
Sinha & Agsociates, Company Secretanes, Noida, as the Scrutinizer for
scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM in a fair and trensparent manner in place of C5 Jitesh Gupta
(Membership Mo. F3878 and Cerlificate of Practice No, 2448) of M/s J. K
Gupta & Associates, Company Sacretaries

Accordingly, all references to S3hni Jitesh Gupta as Scrnulinizer in the Notice of
AGM, s-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary,
Furthar, the email Id of tha Scrulinizer wherever appearing shall be read as
kumarnareshsinhai@gmail.cam,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizar and consequential changes, all other conlents of tha
Motice of the 47 AGM and e-voling information remain unchanged. The Matica
of the 47 AGM shall ba read in conjunction with this corrigendum.

Members may note that this corrlgendum 1o the Motice of 4" AGM shall ba
available on the Company’s website wesw.ngel in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beseindia, com and waww, nseindia.com respectively and on the website of
COD5L at www. evotingindia .com For NTPC Green Energy Limited

Sl-
{Deepak G 5)
Company Secretary

Date - 21.08.2026
Place | Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15 |Lastdate for submission of resolution plans | 10th September 2026
16| Process emalil id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNDUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCGEMENT I3 NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA.

SUMAX

{Plaate sean (hiz OR
Code B0 wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way geigingllv incorporated av “Sunae Engingeving Private Limited "o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant oo certificate of incorporation doted December 2T, TOR4, (xsped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveafien name
of o Compeany was changed from 'Sumax Engineering Private Limited to Semay Engineering Limited ', concequent to conversion of our Conpany fram private to
_Ir.l.l.'|':'|'|'-:' |:r.'.r.lr_||'.l'.'|'rl_l.'. lf:'u.'.\ ERAEEE fo '.Ir.lz-r Jerl reralidian Ir.lrn"=..'.'|-'.:." l'1__| fie .TJIe.'."n:'JI-:.I.".'u'In-'n"'. r:'ll' (FIFES f'f.ln'l.'l.':'u.l."l i _.n"m:'.' _-"I'.F. 2024 and n'_.".l'u:".l'.' OFl |'.'.".;r fe-af J..l.'l: |'|'.|l|':'\-E.l|"H|'.l|'.I|'I dafed
September 18, 2024 was ssued by the Registrar of Compantes, Central Processing Centre, The Corporate Idenlificalion number of our company 18
LIZ42I0TGIe0PLONT 032, For further details, please reler to the chapier titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)”instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86” instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is < 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds”™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. All issue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot Mo .45, Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, Indua, 500026;
Tel: 91 THUIT 6ohds, Fax: MoA ., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE DFFER"),
COMPRISING AFRESH OFFEROF UP TD 42,91,200 EQUITY SHARES AGGREGATING TO RS. [« | LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS (“OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =] LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AMND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, invesltors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospecius dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. This, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Slock Groking Private Limited will act as the Market Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a period as may be notified by amendment (o SEBI
ICDR Regulations.

Market Maker of the Company, inthis case being Ginggj stock Broking Private Limited.

Markef Maker

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into 2 Market Making Agreement dated August 20, 2026 with the fallowing Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Markel Maker (¥ in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519/ 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZO0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Gompany and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market Waking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer,

Giriraj Stock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Ingia Limited will act as the Market Blaker and has agreed to recehis or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a panod as may be notified by any
amendmentto SEB! ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars |ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue
(wiii) Market Making Agreement dated Avgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investiments in equity and equity-refated securities inveldve 2 degree of risk and investors shoeld not invest any funds in this Issue unless they can afford to
fake the risk of losing their investment. Investors are advised (o read the risk factors carefully before faking an imvestment decision in this-sswe. For taking an investment
decision, Investors must rely an theirown examination of the Issuer and this kssue, including tha risks imeolved, The Equity Shares have not been recommended or approved
by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific atention of
tha invastors is invited to "Risk Factors” on page 21 of the Red Herring Prospectus.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR’ A _KFINTECH SUMAX

cnpitnlAdvisﬂrs ANFFRIFNCY) TRANBFOEMATIES
.. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | Gompany Secrefary and Comphiance Officer
Thalte|, Ahmedabad -360 054, Gugarat, India. Aoad, MNav Pada, Kurla (West), Kurla, Mumbai, | Piot No.45, Shanthinikethan Colony, Mahendra Hills, East
Telephone: + 91877735 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telangana, India, 500026,
:mi_flfj“ﬂ: A i Telephane: +01-40-67162222/1 8003094001 Telephone: + 31 78931 66605,
Eorl sana puchuy gl ot Fax: +91-40.67162022 Emal: complance@sumaingia.com

E-mall id: sumas |poi@kfintech com Investor Grievance Email Id: compliancem@sumaxindia.comy

Invesior grievance: : -
investorsagyrcapitaladvisors. com Website: wwuw. kiintech.com Website: www,sumaxindia.com
Investor Grievance Email:

Contact Person: Mr. Mohit Baid
SEBI Registration Nomber: INMODO012810 ginward ns@khintech.com
Contact Person: Mr M. Murali Krizhna

CIN: U&7 2006201 TPTCOS6908
SEBI Registration Number: INRODOD002:21
CIN: L72400MH2017PLE444072

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

COMPANY SECRETARY AND COMPLIANCE OFFIGER

Investors can contact the Company Secretary and Compliance
OHficer or the BRLM o« the Registrar to the |ssua in case of any pre-
Bsum or post-issue- relafed problems; such-as non-receipt of
letters of Alloiment, non-credit of AlBotied Equity Shares in the
respactive benahiciary account and refund grdars, eic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

Sdf-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, sebject to applicable statuiory and regulaiory raquirements, receipt of reguesite aporovals, markel conditions and other
considerations, to make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereaiier with SEBI and the
oiock Exchangs. Full copy of the Rad Harmng Prospecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, the wabsie of the
BRLM to the Issue af: v gyrcapitatadvizors.com, the websie of NSE Emerge at hitps.herenszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoudd note that investrment in egudy shares involves a high degrea of risk and for delails ralaling 10 the same, pleasa refar lo the BHP incleding the secton Iiled *Hisk
Faciors" beginning on page 21 of the Bed Herring Prospecius.

The Equity Shares have not been and will not be registered undar the 1.3, Securibes Act of 1933, as amended or any stale securities laws in the United States, and unless so registerad, and
meay not be issued or sold within the United 3ates, except pursuant to an exemption from, of in a bransaction not sobdect 1o, the registration requirements of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securities laws. The Equity Shares are being sswed and sold outside the United States in ‘affshore transactions” In reliance on Regudation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales zre made. There will be no pubic offering in the United States,

epaper.financiaiexpress-.aun‘. &
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GKN Driveline (India) Limited
CIN: LIT4999HR1BE5PLED340 7S
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +91 (0) 129 2330683 or 4091100 E-mail: gdi stakeahalden@qknautamodive.cam
ROTICE
Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby Inlormad pursuant o the provesens of e invesics Educaiicn and
Protection Fund futhosty (Accounbing. Audh. Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amencead, the Finel Davedend deciared far tha fnancial yaar 2099-20, which remairad unciaimad
for a pedod of sewan yaers will be-credied o the IERF on 1dih Ochabar 2026, Tha carrespending
shares an which dividands wera unclatmed far seven consecutves yaars will also ba lramskarned az
par e prooedira sat aul in the Rifas.
Pursuan! (o fha IEPF Hulies, e Caomgany has communicalad Buis indlwd .'|II:|I a1 shanebalders
concarmed whohad mob claimed dividend for conseculively saven (7) vears from the financial
yeer 2099-20 gnd whose shares are Bable {o ba fransferred o IEPF Aulborily for teking
approegriaie-actanis)
Tha Campany has made availsble the detsils of the sherahaldars and the sharaz held by fhem
{hat-gre lighle 1obe transfered o the vestor Education and Prolection Fund {IEFF) as per the
atoresald Kules, and (e Shareholders ang requesied o venly e details of the nclamediun
encashed dividend and the cofrasponding shares liable o be ransfarred o tha IEPF Aulhonty
from the infarmation made available by e Company
In this conneclion, please note the Sallowing
1. In casa you hold shares in physical form: Duplicate shane cerdificateds) will be =suad and
translered o IEPF, The arginal share cerlilicalte(s) registered in your namels) and beld by
you, wit stand avomatically cancalled and will become non-nagotiable
2, Incase you hold shares in electronic foem; Your Demat aceaun] will be dabited far the shares
liable for fransler fo fe [EPF
Shamehalders mey further note that the datails made awailabla by tha Company throwgh this
naliceicamminicalion $hall be deemed 1o be adeguale nofoe lor the purposes of Esuance of
duplicale share carlificales and fransfer of shares fo the Ivwastor Education and Profaction Fund
(IEFF] Authrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 13th October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity as per the prescribed rules. Also, all future benafits partaining
to such equity shares shall be transferred to the [EPF authority.
Please note that no claim shall B2 against the Comparny in respect of unclaimed dividend amaunt
and shares transfered o IEPF pursuant 1o the said nias. I may te noted (hal e concemed
skarehiclders can clm e shases and divdend from [EFF authonty by makirg an appcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlitemand letter from the Company. In case
the shareholders have any queenss on the subject mattar, they may cantael realstrar and share
Iransfer agands al the fllewing adisess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phagse-l, Maw Dalhl « 110020, Phone: 01141406148 | D11-414G6150; Emall 1D,
halpdaskdethifmesrapstais.com
For GEM Driveline (India) Limited
Sl
Aditya Kumar
Company Secretary
{&-Z5504)

Plage: Faridabad
Drate: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTTHRJZ00ePLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Lrdaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB| Cicular No. HOVIBM 3M11{2)2026-MIRSD-PODMATH02026
dated January 30, 2026, on the caplionad subject, please nole that a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027. This window enables eligible shareholders to lodge or re-lodge
raquests for transfer and demateriagfization of physical securities that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned, or
remained unattended due o deficiencies ‘in documentalion, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, Plot Nos, 318 32,

Financial District, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al the aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

FESmnes, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

bajaj GROUP

NTPC Green Energy Limited

1A Subsidian of NTPC Limed]

CIM - L4000 L 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional fArea,
Lodi Road, New Delhi-310 D03
Tel. Mo 011-24360068, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Websita: was ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum s baing issued in continuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, scheduled to be
held on Friday, 28" August 2026 at 11.00 AM. {IST) thraugh Videa
Conferancing ("VC" W Other Audio=Visual Means ("O0aVM™) senl alectranicallyf
physically to members on August 05, 2026 to transact the business as
sélout therain,

Members are reguested to note that due (o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiF582021), of Kumar Maresh
Sinha & Associates, Company Secretanes, Neida, as the Scrulinizer for
scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM ina fair and fransparent manner in place of C5 Jitesh Gupta
(Membership No. F3878 and Cerlficate of Praclice Mo, 2448) of M/s J. K.
Gupta & Associates, Company Sacretaries

Accordingly, all references to Shn Jitesh Gupla as Scrutinizer in the Notice of
AGM, s-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary
Furthar, the email Id of tha Scrubinizer wherever appearing shall be read as
kumarnareshsinha@aomail.com,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizer and consequential changes, all other conlents of the
Motice of the 47 AGM and e-voling information remain unchanged. The Matica
of the 47 AGM shall ba read in conjunction with this corrigendurm.

Members may note that this corrlgendum 1o the Motice of 4" AGM shall ba
available on the Company’s website wwsw.ngel in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beseindia, com and waww, nseindia. com respectively and on the website of
COD5L at www. evaotingindia .com For NTPC Green Energy Limited

Sl
{Deepak G 5)
Company Secratary

Date » 21.08.2026
Place : Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15_|Lastdate for submission of resolution plans | 10th September 2026
16| Process email id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF X 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE S NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA,

SUMAX

{Plaat® scan (hiz OR
Gode B wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way aeiginglly incorporated av “Sumae Engineeving Private Limited " o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant o o certificate of incorporation doted December 2T, TOR4, (esped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveaften name
of o Compeany was changed from 'Sumax Engineering Private Limited "to Semay Engineering Limited ', concequent to conversion of our Conpany from private o
_Ir.l.l.'|':'|'|'-:' i r.'.r.lr_ll'.l'.'n'rl_l.'. lf:'u.'.\ ERAEEE f '.Ir.lz-r Jerl reralidian Ir.lrn"=..'.'|-'.:." l'1_| fie .TJIe.'."n:'JI-:.I.".'u"n-'n"'. r:'ll' (FIFES l!"f.ln'l.'l.':'u.l."l i _.n"m:'.' _-"I'.F. 2024 aned n'_.".l'u:".l'.' OFl |'.'.".;r fe-af J..l.'l: |'|'.|l|':'\-E.l|"H|'.l|'.I|'I dafed
September 18, 2024 wax fsyped by the Regisirar of Companvies, Ceniral Procesting Cenfre. The Corporaie identification mumbier of our company s
LIZ42I0TGIe0PLONT 0032, For further details, please reler to the chapter titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTION IV -INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86” instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
'Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
at by our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to themin the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot No.45, Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, [ndua, 500026;
Tel: +91 THUIT 6odhs, Faxs MoA., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"™),
COMPRISING A FRESH OFFER OF UP TO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ -] LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS ("OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =) LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, invesltors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospecius dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. This, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Slock Sroking Private Limated will act as the Market Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a perod as may be notified by amendment to SEB
ICDR Regulations.

Market Maker of the Company, inthis case being Gingaj stock Broking Private Limited.

Market Maker

Y = E=a me =

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into & Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Market Maker (¥ in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519 / 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZD0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Company and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market IWaking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer.

Giriraj] Siock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Ingia Limited will act as the Market Blaker and has agreed to recehe or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a paniod as may be notified by any
amendmentto SEB!ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue

(wiii) Market Making Agreement dated Auvgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investments in equity and equity-refated securities involve a dagree of risk and investors should mot imvest any funds in this Issue unless they can afford to
fake the risk of losing thekr investment. Investors are advised (o read the risk factors careiully before faking an imvestment decision in this-sswe. For taking an investment
decision, investors must rely on their own examination of the Issuar and this Issue, including tha risks involvad. The Equity Shares have not been racommanded o approved
by the Securities and Exchange Board of India {"SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Rad Herring Prospectus. Specific attention of
tha investors is invited to "Risk Factors” on page 21 of the Red Herring Prospecius.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR/ AKFINTECH |  SUMAX

cupitnlﬁdvisnﬁ “ EEFEFRIFNCT TRANERFD N B & TIE
. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | Gompany Secrefary and Comphiance Officer
Thalte], Ahmedabad -360 054, Gugarat, India. Hoad, Mav Pada, Kurla (West), Kura, Mumbai, | Piet No.45, Shanthinikethan Colony, Mahendra Hills, East
Tﬂl!ﬂ_h“_“"- +91 87775 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telangana, India, 500026,
Easlﬁ;ﬂjﬁirﬁ‘i-imﬁuwmwammm Telephone: +01-40-67162222/1 8003094001 Telephone: +31 78931 G660E;

Ik UMK DMy oa s Fax: +81-40-671 : compl In
WebsHe: www gyrcapitaladvisors.com ax: +81-40-67162222 Email: compliance@sumaxingia.com
Investor grievance: Investor Grievance Email id: compliancei@sumaxindiz. camy
Investorsmgquicapitaladvisors, com Website: www.sumaxindia.com
Contact Person: fr. Mohit Baid
SEBI Registration Nomber: INMOOOD 12810
CIN: UET200GJ201 TFTCO96908

COMPANY SECRETARY AND COMPLIANCE OFFIGER

LAy | ey |

Website: woww kintech.com
Investor Grievance Email:
einwand. s khintech,com

Contact Person: Mr M. Murali Krizhna
SEBI Registration Number: INROOOOO02 21
CIN: L72400MH2017PLC44407 2

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

Investors can contact the Company Secretary and Compliance
Officer or the BELM o« the Registrar tothe |ssue in case of any pre-
Bsum or post-issue- relafed problems; such-as non-recaipt of
letters of Alioiment, non-credit of Alotied Equity Shares in the
respactive benahicsary account and refund grdars, ic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

ad/-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, subject to applicable statwiory and reguletory raquirements, receipt of reguesite aporovals, markel conditions and other
considerations, 1o make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
oiock Exchangs. Full copy of the Rad Hamng Praspecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, {he wabsie of the
BRLM to the Issue af: wwwigyrcapitatadvizors.com, the websie of NSE Emerge at hitps e nszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoukd note that investrment in egudy shares involves a high degrea of risk and for delails ralaling 1o the same, pleasa refar lo the BHP incleding the secton Tiled "Risk
Faciors" beginning on page 21 of the Red Herring Prospecius.

The Equity Shares have not been and will not be registered undar the U.5, Securitias Act ol 1933, as amended or any stale securities laws in the United States, and unless 50 registerad, and
meay not be issued or sold within the United Sates, except pursuant to an exemption from, o in a transaction not sabdect 1o, the registration requirements of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securlties laws. Tha Equity Shares are being sswed and sold outside the United States i ‘affshore transactions” In reliance on Regudation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales zre made. There will be no pubic offering in the United States,
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SATURDAY, AUGUST 22, 2026

GKN Driveline (India) Limited
CiN: UTE990HR 1985 PLCO2A0TE
Reaistered Office: £70, Seclor 24, Fardabad-12 1005 Hargaaa, India
Tal +31 (0} 129 22305682 o 405110] E-mail: gdi stakakaldan@aknaufomolive.cam
HOTICE
Trangler of Equily 3hares ol the Company to Investor Education and Protaction Fund (IEPF)
Shersholders are hereby informad pursuant fo the provisions. of the Invasioe Edycation and
Profectan Fund futhedty (Accounbng, Auct, Transter and Refurd) Bules. 206 (the "Rules®| a3
amended, the Final Dridend dectared bor the Binancial year 2H3-20. which remained unciaimed
for 3 pediod of sevan years will be cradited %o the IEPF cn 14th Octobar 2026, Tha carmesponding
ghares on which dividends wena unclaimed for seven consecutive years will alsa ba ransferred as
par he procedune sel ol in e Rubes
Pursuant 1o the IEPF Rules, the Campany nas coammunicated this individeally b the shanahalders
conearnedd whd Pad pol claimed dividend doe cansecilivaly séayan (F) vears from [he Tinanci
year 2019-20 and whase shares arg Habla 1o ba transferrdd o IEPF Aulbarily for taking
approprigle action|s]
The Company hias made avallable the delads of thie shasehaliers and the shares held by Siem
that are ligble io ba franslered io the nvestor Education and Profeclion Fund {IEPF] as par the
afnresaid Rules, and the Shareholders are requested to verdy the details of the enclamediun-
gnashed dividerd and e carmsponding shares fable o be ransferred 1o e IEPF Authorlty
from the mformalion made availabla by the Companmy,
In this connection, please node the following
. Incasa you hokd shanas in physical form: Duplicata shate carlificaleds) will be Esued and
transferred ta-|EPF. The ariginal share carlificate)s) registered in your nama(s) and held by
POl Wil skand ;jl,.'.-:]r"lzl'.-:.’llll,' cancdlied and will DEsome non=naoakiabe
2, Incase you hotd sharas inebectronic form: - Your Damed account will ba debiled for the shares
liahie for transfer so the [EPF
Shatabalders may furlher rata that the datails made available by tha Company throisgh this
nolicedcommunication shall ba deamed o be adequate nohice for the purpeses of Esyance of
duplicale share cerliicates and rarsler 02 sharas 1o e Insesion Educalion and Profaciaon Fund
[IEFF] Authority in accordanca with the applicabla pravisions ol 1ha Rudas,
In case of the company does not recelve any communtcallan fram the concerned
shareholder by 131h Ockober 2026, the company shall, thereatter, fransfer thelr equity
shares o the IEPF autharity as per the prescribed rules. Also, all future benefits pariaining
to such eguity shares shall be transferred fo the IEPF awthority.
Pleasa note thal no claim shall ba agains] the Compary In resgect al unslaimed dividend amoun
amvd shares transferrad o IEPF pursuant o the said rnukss. It may be nated 1hat the concemed
shareholders can claim the shares and dividend from IERF authonty by making an apphication-in
I prasoribed e-Form [EPF-5 onfineg afier altaining Enlitemand lefler from the Campany. In caso
thet sharehodders have any quaries on the subject mathar, they may contect registrer and share
transfar agents al-the following adosess:-
Mfs MC5 Share Transfar Agent Umited, 178180, 3rd Floor, DSEI0C Shed, Okhla Industrial Arsa
Phasa-l, Maw Celhi - 110020, Phone: 011-41406149 | 071-41406750; Email 1D.;
halpdeskdehi@mosne wairars, cam
For GKMN Drivaline [India) Limited
Sd-

Aditya Kumar
Place: Faridabad Company Secretary
Date: August 22, 2026 (A-25500]

hﬂ]ﬂ] CONSUMER CARE
BAJAJ CONSUMER CARE LIMITED

CiIN - LOT110RJ2006PLC047173
Regd. Office: Old Station Road, Sevashram Chouraha,
Lidaipur 313 001, Rajasthan
Tel No. +91 204 2561631
Email Id. complianceofficer@bajajconsumer. com
Website: www.bajajconsumercane.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEBI Circular Mo, HOMEM 311(2)2026-MIRSD-PODM ATH0r2026
dated January 30, 2026, on the captioned subject, please note that a Special
Window has been opened for a period of one year from February 5, 2026 o
February 4, 2027, This window enables eligible shareholders lo lodge or re-lodge
requesis for fransfer and dematerialization of physical securities that were sold or
purchased prior 1o Aprl 1, 2019 bul were either not bodged with the
Company/Registrarand Share Transfer Agent (RTA) or wera rejected, refurned, or
remained unaltended due fo deficiencies in documentation, procedural
requirements, crany other reason

Eligibfe sharehoiders desirous of availing this opportunity are advised to contacl
the Company's Kegistrar ang Share Transter Agent, KFin Technologies Limited, at
the following address:

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, PlotNos. 31 £32,
Financial Disirict, Manakramguda, Serilingampally,
Hyderabad - 500032, Telangana

Alternatively, shareholders may write 1o tha RTA at einward. ris@kfintech.com or
o the Company at complianceofficer@bajajconsumer.com at the earliest, so
as to facilitate completion of the transfer’demateralization process on or befare
February 4, 2027,

Date + August 21, 2026
Place : Mumba

For Bajaj Consumer Care Limited

Sd/-

Jignesh Nagda

Company Secretary & Compliance Officer

D) aoue

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

HTFG Gre_e_n _E:r'lergr,v,ir Limited

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Gl 4010000204260 1306484
Regd, Office: NTRL Bhawan, SCOPE Compiex, 7, Inslituticnal Area,
Lodi Road. New Delhi-110 D03
Tel, Mo D11-24360058, Fax: 011-24360241, E-mail: ngal@@npe.coin, Websiba: www ngal in

RELEVANT PARTICULARS

Corrigendum to Motice of the 4" Annual General Meeting [AGM) SL.

of NTPC Green Energy Limited 1 |Name of the corporate debtor along with | . K. M. REAL INFRA LIMITED

PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

Thiz. corrigendum iz being Issued in continuation of Motice dated
Auguat 04, 2026, convening the 4" Annual General Meeting (“AGM") of the

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

Members of NTPC Green Energy Limited {"the Company”}, schedulad to be
held on Friday, 28" August 2026 at 11.00 A.M. (IST) through Video

Conferencing ("G )W Other Audio-Visual Means ("OAVM™) sent elecironically!
physically to members on August 05, 2026 o transact the business as

w

URL of website Website Not available

4 Detalls of place where majority of fixed
assets are located

Major Asset 1s Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

safout thersin

Eembers are reguasted o nofe that due o administraive regasons the Board

af Diectors of the Company has appointad C2 Maresh Kumar Sinha, 400069 IN |

tMambership Ma. F1807, Cerificale of Practice Mo, 14984} faifing him 5 |lInstalled capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
Advocate Mukesh Mishra (Membership Mo, D/758/2021), of Kumar Marash es Built Up area

Sinha & Associates, Company Secrefares, Nolda, as the Scrutinizer for 6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
sorutinizing the ramola e-voling process and a-voling dunng the ensuing ices sold in last financial year Occupancy Rs 3.83 Crores

4" AGM In a lair and lransparenl manner in place of CS Jilesh Gupla 7 Number of employees/ workmen 6

Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

(Mambership No. F3878 and Cerlilicate of Practice Mo. 2448) of M J. K. ]
Gupta & Aszociales, Company Secrelaries.

Accordingly, all references to Shi Jitesh Gupla as Scrutinizer in the Notice of

9 | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at
URL:

1.In case of Companies, Individuals, LLPs and
Consortiums Minimum Networth of Rs. 10 Crore
AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

AGM, a-voling Instructions and related communications shall be read as
references to Shri Maresh Kumar Sinha, Practising Company Sacretary,
Further, the amall Id of the Scrutinizer wherever appearing shall be read as
kumarnareshsinha@amail.com

Members are requested o take note of the aforesaid change. Except for the
change in- Scrutinizer and consequential changes, all other contents of the
Motice of the 4" AGM and e-voting information remain unchanged. The Motice
of the 4" AGM shall be read in conjunction with this corrigendum

Members may note that this cormigendum o the Notice of 4" AGM shall be

10 |Last date for receipt of expression of interest | 5thSeptember 2026

available on the Company’s website wew.noelin, on the websites of the Siock

WORLD CLASS PRODUCTS

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)

OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO ¥ 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI") (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE”, the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘% 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925".

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of
“2,933.74".

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86" instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83" instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83" instead of “2,883.74".

14.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

18.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUIé

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  InSECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes”, the amount referred to in the first paragraph shall be read as
‘T 400.00 Lakh” instead of ‘T 630.66 Lakh”.

EXPENSES”, entire Table shall be read as below; (% inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in < lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 | 6.00 0.15
Fees payable to the legal advisors and other professional service providers® 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitiement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

epaperfinancialexpress.comiy @ @

Exchanges, i.e., BSE Limited and National Stock Exchange of India Limited af 1 E)ate of ils's,tge of prlg)visi?nal list of prospec- | 7th September 2026
0 Euii ; : ive resolution applicants
%ﬁfﬂiﬁﬂﬁhﬁmﬁ LREER VW SRl Qe RGRENS of 12 Last date for submission of objections to | 9th September 2026
: k=l For NTPC Green Energy Limited provisional list
13 |Date of issue of final list of prospective res-| 10th September 2026
Sdi- olution applicants
Date : 21.08.2026 (Deepak C 5) 14 Date of issue of information memorandum, | 7th September 2026
Place : Graagter MNaida Company Secretary evaluation matrix and request for resolution
plans to prospective resolution applicants
15| Lastdate for submission of resolution plans | 10th September 2026

16 | Process email id to submit Expression of
Interest

skm.cirp@gmail.com

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS 1S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT. THIS DDES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACOUIRE, PURCHASE DR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNDUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
{Flaase can this OF

SUMAX s

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: U74210TG1994PLC0O19032
Oy Company was aefeinally fncorporated ay "Sumar Eneineering Private Limited” a private Hmited company tnder the Companies Act, 1956 gt Hyvderabad,
Andhriy Pradesh, purswant to a centificate of incorporation dated December 21, 1004 issued by the Regiviear af Companies, Hvderabad {7 RoC' "), Theveafter, name
..-!.I' VIV [:-rr.lr|_|rl|'ru_|.'1'.'.:.--. i .rn.l.l.'gﬂ."fm.lrl i E.l.lglr.lr_-n:-.l'n.lj,.r Pitvate Limiited 1o "Sidian E.-rJ_;.l.l.-r_'n:'r'.l.l.'H Liribead ", CoOsEg et e CoH Ersion r:'f.'.lrl'l'|::.|'|ll.lr_||'h:|'|'l_l.'.r.l'l'.ll'.l|'_||'l.l'r'|"|.!.r.i,'|r|'.l
public company, purswant lo g speciel resolution passed by the shaveholders of our Company on Julv 20, 2024 and a fresh certificate of incorparation dated
."k-_,'h‘u“r”h o T® 200 wan fsred .‘IJ_I the - K R 4.!,I' {'r:lr.l.'l,':-.'.'.':'n'r'.'»., et P."r.l.n,'r'.\'-..l'.le_s." Cenire, The r.'.lr:ll.lrr.l e .'r|'|,-'rI.I'J_'II'r'q'u."J'-e.l.'r SRR e r:'_l' T SR NI ix
UTL210TGI9MPLOOTO0I2. For further details, please vefer o the chapter ttfed " History and Certaln Corporate Matters ™ on page 145 of the Red Herving
Hraspecius,
Registered Dffice: Plot Mo 45, Shanthinikethan Colony, Mahendra Hills, East Marredpally. Secunderabad, Telangana, India, 5026,

Company Secretary and Compliance (Mficer: Mr. Pratcck Nahata
PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED {“SEL"
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE “"OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS (“THE QFFER"),
COMPRISING AFRESH OFFER OF UPTO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ =] LAKHS BY OUR COMPANY (“FRESH OFFER™) AND AN OFFER FOR
SALE OF UP TO 996,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA ("THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [ =]
LAKHS ("OFFER FOR SALE"). OUT OF THE OFFER 2,566,400 EQUITY SHARES AGGREGATING TO RS. [ ] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ [+] LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (THE “EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28.800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. |+] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of bazis of allotment.

The Offer is being made in terms ol Chapter [X of the SEBI (ICDR) Regulations, 2018 lhe Red Herring Prospectus has been filed with SEBL. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Offer Document. Hence there is no such specific disclaimer clause of SEBI. However, investors may
refer lo the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reference to the Red Hermng Prospectus dated Avgust 17, 2026, Gn Page no. 8, 10, 55 and 274 of Red Herring Praspectus changes are made under Definition Chapter -
Oiffer Related Terms, General Informiation and Material Contracts and Material Docurments. Thus, investors should note the following:

OFFER RELATED TERMS
Dresignatad Markat Maker

Girira| Stock Broking Private Limited will act as the Market Maker and has agreed to receive or deliver the specified securities in the market
making process for 2 period of three years from the date of listing of our Equity Shares or for & period a3 may be notified by amendment to SEBI
ICDR Regulations.

Market Maker of the Company, in this case being Girira) Stock Broking Private Limited.

The Agreement among the Market Maker, the Book Running Lead Manager and our Company, Selling Sharehobders dated August 20, 2026
DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER

Our Company has anterad into a Market Making Agreemant dated August 20, 2026 with the following Market Maker for fulfilling the Market Making cbligations undar this Offar;

Market Maker
Market Making Agregment

Name, address, lelephone number and Number of shares Amount % of the fotal Offer size
g-mail address of the Market Maker (¥ in Lakh)

Giriraj Stock Broking Private Limited [*] 5.04%
Address: 4, Fairlie Place, HMP House, 4th Hoor, Suite Nao- 4214,
Kolkata- 700001, India Tel No.: 033- 40054519 / 9547473969
Email: girirajstockd@yvahoo.com Website: www. girirajstock com
Contact Person: Mr. Kuntal Laha

SEBI Registration No: INZ00021 2638

Market Maker Registration No.: 90318

Uplo 2,66 400 Equity Shares

In accordance with Regulation 261 of the SEBI ICDR Reguiations, our Company and the Promoter and Promoter Group Saling Shareholders have entered info an agreement
with the Book Running Lead Manager and the Market Maker (duly realstered with National Stock Exchange of India Limited to Tulfil the obligations of Market Making) dated
Apgust 20, 202610 ensure compulsory Market Baking for a minimum period of three years from the date of isting of equity shares offered inthis Offar,

Giriraj Stock Broking Private Limited registered with EMERGE Flattorm of Nabional Stock Exchange of India Limited will 2ct as the Market Maker and has agraed to racemwe or
deliver of the specified securities in the market making process for a period of three years from the date of isting of our Equity Shares or for a pariod as may be notified by any
amendment to SEBI ICDR Regulations

The Barket Maker shall fulfil the-applicable obligations and conditions az specified in the SEEI ICDR Regulations, as amended from time 1o time and the circulars issuad by
National Stock Exchange of India Limitad and SEBI in this matter from time to time.

Material Contracts for the Issue

(wiii) Marke! Making Agreement dated August 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investmants in equity and equity-redated securities involve a dagree of risk and investors should not imvest any funds in this issug unless they can afford to
take the rigk of losing their investment. Investors are advised to read tha risk factors carefully before taking an investrment decision in this. lssue. For taking an invastrmeant
decision, investors must rely on their own examination of the Issuer and this Issug, including the risks invalved. The Equity Shares have not been recommended or approved
by the Securities and Exchange Board of India " SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Heming Prospectus. Specific attentson of
the investors is invited to ' Risk Factors on page 21 of the Red Herring Prospectus.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR A KFINTECH

cupitulhduiﬁﬂrs IFIRIFNCE TRANAFGIBATIEN

| COMPANY SECRETARY AND COMPLIANCE OFFICER

SUMAX

SUMAX ENGINEERING LIMITED,
Mir. Prateek Nahata
Company Secretary and Compliance Gificer

Plot Mo.453, Shanthinikethan Colony, Mahendra Hills, East
Marredpally, Secunderabad, Telangana, India, 500026,

Telephone: +391 73931 GBE9E;

Email: complianceddsumaxindia.com

Investor Grievance Email Id: compliance@semaxindia, com
Website: www sumaxindia.com

GYR CAPITAL ADVISORS PRIVATE LIMITED
426, Gala Empire, Near JB Tower, Drive in Road
Thalte], Ahmedabad -380 054, Gujarat, India.
Telephone: +91 8777564648

Facsimile: N.A

E-mail; sumax. ipoEiayreapitaladyisos.in
Website: www.gyrcapialadvisors.com
Investor grievance:
investorsmgyrcapitaladvizors.com
Contact Person: Mr. Mahit Baid

SEBI Repgistration Number: INMODOD12810
CIN: UET200GJ2017PTCO96908

KFin Technologies Limited
2071, The Centrium, 3rd Flogr, 57, Lal Bahadur Shastri
Road, Nav Pada, Kurla (West), Kurla, Mumbal,
Maharashtra, Indig, 400070

Telephone: +91-40-67 1622221 8003094001
Fa: +91-40-67 162227

E-mail id: sumax ipo@kfintech.com

Website: www kfinlech.com

Investor Grievance Email:

inward. AsEklintech.com

Contact Person: Mr M. Burali Krizhna

SEBI Registration Number: INRODOO002:21
CIN: L72400MH2017PLC444072

All capitalized terms used herein and not specilically defined shall have the same meaning as ascribed to them in the Red Herring Prospecius.

Investors can comtact the Company Secretary and Complliancs
Dificer or the BRLM or the Registrar tothe |ssue in case of amy pre-
sl or post-issue related problems, such as non-recalpt of
letiers of Alloiment, non-credit of Alodted Equity Shares in the
respactive beneficiary account and refund grders, eic,

On behall of Board ol Directors

FOR, SUMAX ENGINEERING LIMITED

Sd/-

Place: Hyderabad, India Mr. Prateek Nahata
Date: August 21, 2026 Company Secrefary & Compliance OHicer

Dizclaimer: Sumax Engingering Limited &5 peoposing, subject to applicable statulory and regulatory raquirements, recelpt of reguesiie approvais. maskel conditions and other
considerations, to make an initial public offer of its Equity Shares and hag filed the RHP with the Registrar of Companias, Hyderabad on Aogust 17, 2026 and thereafier with SEBI and the
Stock Exchangs. Full copy of the Red Harmng Prospecius is available on the website of the SEBE al waw zabl.gov in, wabsite of the Company al waw_sumaxindia.com, the wabsite of the
BALM tor the Issue ab wew Qyrcapitaladyisors, gam, the website of NSE Emerge at bitps: . n3india.comycempanies-ksting'sarparata-filings-offer-documents. respectively, Any
potential Investors showd note that invesiment in equily shares involves a high dégree of risk and for defails relating fo the same, pleasa refer fo the RHP including the section titled *Risk
Factors™ beginning on page 21 of the Red Herring Prospecius

The Equity 3hares have not been and will not be registerad under the LS. Securities Actof 1933, as amended or any siate securiiies lws inthe United States, and unless so registerad, and
may not be issued or sold within the United States, except pursuant to an exemption fram, or in a transaction not subject o, the registration requirements of the Securities Act, 1933 and in
accordance with any applicable L5, State Securities laws. The Equity Shares are being isswed and sold outside the United States in 'oifshore transactions” in reliance on Regulation "5
ursdar the Securities Act, 1933 and the applicabde lawrs of each jurisdiction where such issues and sales are made, Thara will be no pubss afterng o he United States

. Chandigarh
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GHKN Driveline (India) Limited
CIN: UT4995HR1963PLEOZ40TS
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +91 (0) 129 2330683 or 4091100 E-mail: gdi stakeahalden@qknautamodive.cam
ROTICE

Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby Inlormed pursuant e the provesens of e invesics Educaiicn and
Protection Fund futhosty (Accounbing. Audh, Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amencead, the Finel Davedend deciared far tha fnancial yaar 2099-20, which remairad unciaimad
for a pedod of sewan yaers will be-credied o the IERF on 1dih Ochabar 2026, The carrespending
shares an which dividands wera unclatmed far seven consecutves yaars will also ba lramskarned az
par e prooedira sat aul in the Rifas.

Pursuan! (o fha IEPF Bules, e Caompany has communicalad Buis indlwdi .'|II:|I 1o b shafelalders
concarned wha had not claimed dividand for conseculivaly saven (7) vears from the fmancial
yeer 2099-20 gnd whose shares are Babla {o ba fransferred o IEPF Authorily for teking
appropriale actianis)

The Campany has made availsble the detsils of the sherehaldars and the sharaz held by fhem
{hat-gre lighle 1obe transfered to the nvestor Education and Prolection Fund {IEFF) as per the
atoresald Kules, and (e Shareholders ang requesied o venly e details of the nclamediun

you, wit stand avamatically cancalled and will become non-nagotiable,
2, Incase you hold shares in electronic foem; Your Damat aceaun! will be dabited far the shares
liable for fransler fo fe [EPF
Shamebalders mey further note that the datails made awailabla by tha Company throwsgh this
nallcecammunicalion hall be deemed 1o be adpquate nofce lor the purposes of Esuance of
duplicale share carlificales and fransfer of shares o the Ivwastor Education and Profaction Fund
(IEFF] Authrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 13th October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity a5 per the prescribed rules. Also, all future benafits partaining
to such equity shares shall be transferred to the [EPF authority.
Please note that no claim shall B2 against the Comparny in respect of urclaimed dividend amaunt
and shares transfered o IEPF pursuant 1o the said nias. || may te noted (hal e concemed
skarehiclders can clim e shases and divdend from [EFF authonty by makirg an appcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlitemand letter from the Company. In case

For GEM Driveline (India) Limited
Sk

Aditya Kumar

Company Secretary

{&-Z5504)

Plage: Faridabad
Date: August 22, 2026

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEBI Circular No. HOMEM 311 (2)2026-MIRSD-PODM (375012026
dated January 30, 2026, on the caplionad subject, please nole thal a Special
Window has been opened for a period of one year from February 5, 2026 o

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTTHRJZ006PLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Udaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com
Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

remained unattended due o deficiencies ‘in documentalion, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Tower-B, Plot Nos, 31& 32,
Financial District, Nanakramguda, Serlingampally,
Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al the aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

Company Secretary & Compliance Officer

bajaj GROUP

jvc£e 4 NTPC Green Energy Limited

-rll-'ti
¥ (A Suwbsidiary of NTPC Limifed]
CIM - L4010DL 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional frea,
Lodi Road, New Delhi-310 003
Tel. Mo 011-24360058, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Websita: waes ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum s baing issued in continuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, schedulad to be
held on Friday, 28" August 2026 at 11.00 AM. {IST) thraugh Videa
Conferancing ("VC" W Other Audio=Visual Means ("O0AVM™) senl alectranically!
physically to members on August 05, 2026 to transact the business as
sélout therain,

Members are reguasted to note that duee (o administrative reasons the Boarnd

scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM in a fair and trensparent manner in place of C5 Jitesh Gupta
(Membership No. F3878 and Cerlificate of Praclice Mo, 2448) of M/s J. K.
Gupta & Associates, Company Sacretaries

Accordingly, all references to Shn Jitesh Gupta as Scnulinizer in the Notice of
AGM, e-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary,
Furthar, the email Id of tha Scrubinizer wherever appearing shall be read as
kumarnareshsinha@aomail.com,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizer and consequential changes, all other conlents of the
Motice of the 47 AGM and e-voling information remain unchanged. The Motica
of the 47 AGM shall ba read in conjunction with this corrigendurm.

Members may note that this corrlgendum o the Motice of 4" AGM shall ba

Sl
{Deepak G 5)
Company Secratary

Date » 21.08.2026
Place : Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of

REAL ESTATE AT MUMBAI ,MAHARASHTRA

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

ﬁﬁafﬁzn,ndfg;iﬁ.iﬁf::ﬁmeHﬂiﬁﬁﬂcﬁsgﬁﬂﬁ?'a to be iransferred lo the IEPF Authonly | § February 4, 2027. This window enables eligible shareholders to lodge or re-kadge | | of Directors of the Company has appointed CS Naresh Kumar Sinha, 400069 IN |

z "..:; mll”rl.im b .Ihu..‘,:ll::w;mu o ) raquests for "E!-fleEF and ﬂ.E'ﬁ'IﬂlETIB.'-IEEIIIClﬁ af Fﬂ'l]l'ElG?ll securilies that 'l'l"EI"E.Sﬂlllj or (Membership Mo F.qﬂ[:'?, C-Eﬂiﬁﬂ-m&. of Practice Mo. 14984} failing him 5 TInstalled capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
In edas .;L hokd -.,Fa.eg"_n b P s ol g o gy purchased prior fo Aprl 1, 2019 but were either not lodged with the Advocate Mukesh Mishra (Membership No. DifSa72021), of Kumar Naresh es Built Up area
H;‘:Z_,.rﬁ._,,::_:, 18 IEPF, The ar g',:'p;, iy ,._ﬂr"r":g,;h:_ registered in your namels) S Kt by Company/Registrar and Share Transfer Agent (RTA) or ware rejected, relurned, or Sinha & Associates, Company Secretaries, Noida, as the Scrutinizer for 6 |Quantity and value of main products/ serv- |Rentals  Received at approx. 40 Percent

ices sold in last financial year Occupancy Rs 3.83 Crores

|Number of employees/ workmen 6

Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

:I‘:«:—: :::.arehn'dr.--‘a {Iqlall.'l‘.'- ..:IIIII'_l' I:|I.'\-EI'IF.":5-:I o the subject mattar, they may conlasl registrar and share !Fg-hru_arhl d. 2“2? available on the Cﬂmpaﬂ?.EWD‘hﬂuﬂ W l‘"lgE' in. on the wabsites of the Stock 10 |Last date for receipt of expression of interest 5thSeptember 2026
ransher agants al ihe. foliewing admss:- ' : For Bajaj Consumer Care Limited b ; 11 Date of issue of provisional list of prospec- | 7th September 2026
ks MCS Share Trans_rer Agent Limited, 178180, Ird Floar, BSI0C Shed, G.x_nlr: Indush'-sgl Ared Date : August 21, 2026 14 Sdl- E::hir;&?:ﬂ:ﬂc Els_nsaEHIEIm:Fd nar:;ji I:T?g'}n?__lﬁsr:;ctf;:gﬁ?:;;ﬂﬁf:g‘;gﬁg g} tive resolution appplicants o i

Phase-l, New Deinl - 110020, Phone: 011-41406143 { 01131406150, Emall 10.:] | Prace : Mumbai C!}!g IDHA,COM ARC WA, 0SNG, COTN) FSp ¥ 12 Last date for submission of objections to | 9th September 2026
helpdaskdehifmesra pstrars.com Jignesh Nagda L at www. evatingindia com For NTPC Green Energy Limited provisional list

13

Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14

Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15
16

Lastdate for submission of resolution plans | 10th September 2026
Process email id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE S NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCGEMENT I3 NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA,

SUMAX

{Pleate scan ihiz OR
Code B wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way daeiginglly incorporated av “Sumae Engineeving Private Limited "o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant oo certificate of incorporation doted December 2T, TOR4, (esped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveaften name
of o Company was changed from 'Sumax Enginecring Private Limited "to Semay Engineering Limited ', concequent to conversion of our Conpany fram private to
_Ir.l.l.'|':'|'|'-:' |:r:'.l'.lr_||'.l'n'r|_'.'. lf:'u.".\ EiddiE 3 o '.|r.l|:-r Jerd .I.'--.-'.l.".'n'.'r.'rl Ir.lrn"=..'.'|-1." l'1_:|' fie .TJIe.'."n:'J'I-:.I.".'u'In_-'n"'. r:'ll' (FIFES f'f.ln'hl.':'u.l."l i _.n"m:!.' _-"I'.F. 2024 and n'_.f.l'|:=-.|'.' OFl f.:.".;r fe-af J..l.'l: |'|'.|l|':'\-E.IJ'H|'.I|'.I|'I dia e
September 18, 2024 was ssued by the Registrar of Compantes, Central Processing Centre, The Corporate fdenlificarion number of our company 18
LIZ42I0TGI90PLONT 0032, For further details, please reler to the chapter titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of ‘T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6.  InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)”instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86" instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is ¥ 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83" instead of “2,933.74", and the amount stated against “Net Proceeds™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. All issue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is X 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
at by our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot No.45,; Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, [ndua, 500026;
Tel: +91 THUIT 6ohUs, Faxs MoA ., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"),
COMPRISING A FRESH OFFER OF UP TO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ -] LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS ("OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTD 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =] LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the OHer Document. Hence there is no such specific disclaimer clause of SEBI. However, inveslors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospectus dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. Thus, imvestors shoukd note the following:

OFFER RELATED TERMS
Designated Market Maker

Giriraj Stock Sroking Private Limited will act as the Market Maker and has agreed to receive or defiver the specified securities in the market
making process fora perod of three years from the date of listing of our Equity Shares or for a period as may be notified by amendment to SEB|
ICDR Regulations.

iarkst Maker Market Maker of the Company, inthis case being Ginggj stock Broking Private Limited.

Market Making Agreemant | The Agraament amang tha h_'lgmet*.'lakar. the Egp% Hu;\|1inu LEEEI]:H_@H@&: E.“"j nurﬂﬂnlgy_g_ salling Shareholders dated August 20, 2026

rErEEE

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into & Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Markel Maker (% in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519 / 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZD0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Company and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market IWaking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer,

Giriraj] Stock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Indgia Limited will act as the Market Blaker and has agreed to recehis or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a pariod as may be notified by any
amendmentto SEB!ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue
(wiii) Market Making Agreement dated Auvgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investiments in equity and equity-redated securities involve 2 degree of risk and investors shoeld not invest any funds in this Issue unless they can afford to
fake the risk of losing thekr investment. Investors are advised (o read the risk factors careiully before faking an imvestment decision in this-sswe. For taking an investment
decision, investors must rely on their own examination of the Issuer and this Issue, including tha risks imvolvad. The Equity Shares have not been recommanded o approved
by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific atention of
tha investors is invited to "Risk Factors” on page 21 of the Red Herring Prospectus.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR/ AKFINTECH | SUMAX

Capital Advisors
. SUMAX ENGINEERING LIMITED.
Mr, Prateek Nahata
Company Secretary and Compliance Officer

Plot No.45, Shanthinikethan Colony, Mahendra Hills, East
Marredpally, Secunderabad, Telangana, India, 300026,

Telephone: +91 78931 G6GSE;

Emaill: compliancecsumaxindia.com
Investor Grievance Email Id: compliance@sumaxindia.comy
Website: www.sumaxindia.com

COMPANY SECRETARY AND COMPLIANCE OFFIGER

LAmTY | TRnl |

GYR CAPITAL ADVISORS PRIVATE LIMITED
428, Gala Empire, Near JB Tower, Drive in Road.
Thalte), Abmedabad -360 054, Gugarat, India.
Telephone: + 9187775 64648

Facsimile: N.A.

E-mail: sumax, ipo@rgyreapitaladvisors.in
Website: www.gyrcapitaladvisors.com
Invesior grievance:
investors@Egyrapitaladvisors, com
Contact Person: fr. Mohit Baid

SEBI Regiztration Number: INMOOOD 12810
CIN: Us7200GJ201 7PTCO96908

KFin Technologies Limited

301, The Centrium, 3rd Floor, &Y, Lal Bahadur Shastri
Hoad, Mav Pada, Kurla (West), Kurla, Mumbai,
Maharashtra, India, 400070

Telephone: +91-40-67162222/1 8003094001

Fax: +91-40-67 162222

Website: woww kintech.com
Investor Grievance Email:
einwand s khntech, com

Contact Person: Mr M. Murali Krizhna
SEBI Registration Number: INROOOOO02 21
CIN: L72400MH2017PLC44407 2

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

Investors can contact the Company Secretary and Compliance
(fiicer or the BELM o« the Registrar tothe |ssua in case of any pre-
Bsum or post-issue- relafed problems; such-&s non-receipt of
letters of Alioiment, non-credit of Alotied Equity Shares in the
respactive benahicaary account and refund grdars, ic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

ad/-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, sebject to applicable statwiory and reguletory raquirements, receipt of reguasite approvals, markel conditions and other
considerations, to make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereafier with SEBI and the
oiock Exchangs. Full copy of the Rad Hamng Prospecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, (he wabsie of the
BRLM to the Issue af: wwvgyrcapitatadvizors.com, the websie of NSE Emerge at hitps.heenszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoubkd note that investment in egudy shares involves a high degrea of risk and for delails ralaling 1o the same, pleasa refar lo the BHP inclieding the secton Iiled "Hisk
Faciors" beginning on page 21 of the Red Herring Prospecius.

The Equity Shares have not been and will not be registered undar the U.5, Securitias Actof 1933, as amended or any stale securities laws in the United States, and unless 50 registered, and
meay not be issued or sold within the United 3ates, except pursuant to an exemption from, of in a transaction not sabdect 1o, the registration requiremeants of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securlties laws. Tha Equity Shares are being sswed and sold outside the United States i ‘affshore transactions” In reliance on Regidation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales &re made. There will be no pubic offering in the United States,

epaper.financiaiexpres&.aun". &
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GKN Driveline (India) Limited
CIN: UT4995HR1863PLEOZ40TS
Repgistered Difice: 270, Secior 24, Faridabad-121008, Harvana, India
Tal +31 (0) 129 2330682 or 4091100 E-mail: gdi stakahalden@qknautamodive.cam

ROTICE
Transfer of Eqguity Shares of the Company to Investar Education and Protaction Fund (IEPF)
Sharaholders are bereby. Inlormed pursuant e (he provesens of e invesics Educaiicn and
Protecton Fund futhoaty (Accounbing. Audh, Transtar and Rafurd) Bules, 2076 (tha "Rules”) as
amendead, the Finel Davedend deciared far tha financial yaar 2099-20, which remairad unciaimsad
for a pedod of sewan yaers will be-credied o the IERF an tdih Ochabar 2026, The correspending
shares an which dividands wera unclasmed far seven consecutves yaars will also ba lramskarned az
par e procedira sat aul in the Ruas.
Pursuan! (o fha [EPF Bules, e Caomgany has communicalad Buis indlwd .'|II:|I a1 shaneralders
cencarned who had not claimed dividand for conseculivaly saven (7) years from the fmangial
yeer 2019-20 gnd whose shares are Bable {o ba fransferred o IEPF Authorily for teking
approegriaie-actanis)
Tha Campany has mads availsble the detsils of the sherehaldars and the sharaz held by fiem
{hat-gre lighle 1o be transfered o the nvestor Education and Prolection Fund {IEPF) as per the
atoresald Kules, and (e Shareholders arg requesied o venly e detsls of the nclamediun
entashed dividend and the cofrasponding shares lighle o be ransfarred o tha IEPF Aulhonty
from the infarmation made available by fe Company
In this conneclion, please note the Sallowing
In cAsa yow hold sharesg in physical form: Dupdicate shere cardificaleda} will be Esuad and
franslered o IEPF, The arginal share cerlificate(s) registered in your namels] and beld by
you, wit stand avtomatically cancalled and will become non-nagotiable
2, Incase you hold shares in ekectronic foem; Your Demat aceaun] will be dabited far the shares
liable for fransler fo fe [EPF
Shamebalders mey further note that the datails made awailabla by tha Company throwsgh this
naliceicamminicalion $hall be deemed 1o be adequale nofoe lor the purposes of Esuance of
duplicale share carliicales and fransfer of shares o the Invwastor Education and Profaction Fund
(IEPF] Auttrily in accordanca with-the-applicable pravisions of ke Rules.
In case of the company does not receive any communication fram the concernad
shareholder by 1Jth October 2026, the company shall, thereafter, transfer their equity
shares ta the [EPF autharity as per the prescribed rules. Also, all future benafits partaining
te such equity shares shall be transferred to the IEPF suthority.
Please note that no claim shall B2 against the Comparny in respect of urclaimed dividend amaunt
and shares transfered 1o IEPF pursuant 1o the sald nibas. Il may te noted (hal e concemed
skarehiclders can clm e shases and dvdend from EFF authonty by makirg an applcabion in
tha prascribed e-Form IEPF-5 ondne afler abtaining Enlilemand letter from the Company. In case
iha sharehokens have any qisenes on the subject mattar, they may conlasl reglsiear and share
Iransfer agands al the fllewing adisess -
ks MCS Share Transfer Agent Limited, 178180, 3rd Floar, BSI0C Shed, Cihlz Industrial Area
Phase-l, Maw Dalhl - 110020, Phone: 011-41406149 | B11-414G6150; Emall 1D,
halpdaskdethifmesrapstais.com
For GEKM Driveline (India) Limited
Sk
Aditya Kumar
Company Secretary
(A4-255049)

Plage: Faridabad
Drate: August 22, 2026

Daja] consumen cane
BAJAJ CONSUMER CARE LIMITED

CIN - LOTT1RJZ006PLCOATTTI
Regd. Office: Old Station Road, Sevashram Chouraha,
Lidaipur 313 001, Rajasthan
Tel No. +91 284 2561631
Email Id. complianceofficer@bajajconsumer.com

Website: www.bajaiconsumercare.com

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURITIES

In terms of SEB! Cicular No. HOVIBM311(2)2026-MIRSD-PODM 375012026
dated January 30, 2026, on the captionad subject, please nole thal a Special
Window has been opened for a period of one year from February 5, 2026 fo
February 4, 2027. This window enables eligible shareholders to lodge or re-lodge
requests for transfer and demaleriafization of physical secunties that wera sold or
purchased prior fo Aprl 1, 2019 but were either not lodged with the
Company/Registrar and Share Transfer Agent (RTA) or were relected, relurned, or
remained unattended due o deficiencies ‘in documentation, procedural
requirements, orany other reason.

Eligible shareholders desirous of availing this opportunity are advised to contact
the Company's Registrar and Share Transfer Agent, KFin Technologies Limited, al
the following address;

Unit: Bajaj Consumer Care Limited

Selenium Building, Towar-B, PlotNos, 31 & 32,

Financial District, Nanakramguda, Serlingampally,

Hyderabad - 500032, Telangana

Alternatively, shareholders may write to the RTA at einward.ris@kfintech.com or
o the Company al complianceofficer@bajajconsumer.com al lhe aarlies!, so
as to facilitate completion of the transfer/dematerialization process on or before

FiSnmngy, 2027, o For Bajaj Consumer Care Limited
Date : August 21, 2026 Sdi-

Place | Mumbai

Jignesh Nagda
Company Secretary & Compliance Officer

bajaj GROUP

NTPC Green Energy Limited

(A Subsidiary of NTPC Limifed)

CIM - L40120DL 2022501306282
Ragd, Cilice: NTPT Bhawan, SCOPE Compax, 7, Inslitulional fres,
Lodi Road, New Delhi-310 003
Tel. Mo 011-243600568, Fax: 011-24360241, E-mail: ngeli@npc.co.in, Wabsita: was ngal in

Corrigendum to Notice of the 4" Annual General Meeting (AGM)
of NTPC Green Energy Limited

This corfigendum is baing issued in cantinuation of MNolice dated
August 04, 2026, convening the 4" Annual General Meeting ("AGM™) of tha
Members of NTPC Gresn Enargy Limited ["the Company”}, schedulad to ba
held on Friday, 28" August 2026 at 11.00 AM. {IST) through Video
Conferancing ("VC W Other Audio-Visual Means ("O0aVM™) senl aleciranically!
physically to members on August 05, 2026 to transact the business as
seélout therain,

Members are reguested to note that due o adminisirative reasons the Board
of Directors of the Company has appointed C5 Maresh Kumar Sinha,
(Membership Mo, F1807, Cedificate of Practice Mo, 14984} failing him
Advocate Mukesh Mishra (Membership Mo, DiFS82021), of Kumar Maresh
Sinha & Agsociates, Company Secretanes, Noida, as the Scrutinizer for
scrutinizing the remote e-voling process and e-voting during the ensuing
4" AGM in a fair and trensparent manner in place of C5 Jitesh Gupta
(Membership Mo. F3878 and Cerlificate of Practice No, 2448) of M/s J. K
Gupta & Associates, Company Sacretaries

Accordingly, all references to S3hni Jitesh Gupta as Scrnulinizer in the Notice of
AGM, s-voting mstructions and related communications shall ba read as
refarencas o Shn Maresh Kumar Sinha, Practising Company Sacretary,
Furthar, the email Id of tha Scrulinizer wherever appearing shall be read as
kumarnareshsinhai@gmail.cam,

KMembers are requesied 1o lake note of the aloresaid change. Excepl for tha
changa in Scrutinizar and consequential changes, all other conlents of tha
Motice of the 47 AGM and e-voling information remain unchanged. The Matica
of the 47 AGM shall ba read in conjunction with this corrigendum.

Members may note that this corrlgendum 1o the Motice of 4" AGM shall ba
available on the Company’s website wesw.ngel in, on the websites of the Stock
Exchanges, i.e., BSE Limited and Mational Stock Exchange of India Limited at
wisnw beseindia, com and waww, nseindia.com respectively and on the website of
COD5L at www. evotingindia .com For NTPC Green Energy Limited

Sl-
{Deepak G 5)
Company Secretary

Date - 21.08.2026
Place | Greater Moida

FORM G:
INVITATIONFOR EXPRESSION OF INTEREST FOR

[NAME OF CORPORATE DEBTOR] OPERATING IN
REAL ESTATE AT MUMBAI ,MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with | S. K. M. REAL INFRA LIMITED
PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
PAN :AAFCS2695R

2 |Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN

|URL of website Website Not available

Bl

Details of place where majority of fixed
assets are located

Major Asset is Commercial Building Known as
‘Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
Paramhans Marg, Andheri (East) Mumbai MH

400069 IN
5 |Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
es Built Up area

6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
ices sold in last financial year Occupancy Rs 3.83 Crores

7 |Number of employees/ workmen 6

8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
lists of creditors are available at URL:

9 | Eligibility for resolution applicants under 1.In case of Companies, Individuals, LLPs and
section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. 10 Crore
URL: AND Minimum Turnover of Rs. 10 Crore

2. In case of Asset Reconstruction company minimum
Net Owned Fund 1000cr as per RBI Guidelines.

3. NBFCs?AlIFMinimum Asset Under Management
of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
of Previous Two Financial Years as per Audited
Financial Statements.

(Refundable EMD of Rs .10 Lacs)

10 |Last date for receipt of expression of interest | 5thSeptember 2026

11 | Date of issue of provisional list of prospec- | 7th September 2026
tive resolution applicants

12| Last date for submission of objections to | 9th September 2026

provisional list

13 Date of issue of final list of prospective res-| 10th September 2026
olution applicants

14 | Date of issue of information memorandum, | 7th September 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15 |Lastdate for submission of resolution plans | 10th September 2026
16| Process emalil id to submit Expression of | skm.cirp@gmail.com
Interest

THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION ORARECOMMENDATION TO PURCHASE, TO HOLD
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE
MEANING ASSIGNED TO THEM IN THE LETTER OF OFFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI).

KSHITIJ POLYLINE LIMITED

Corporate Identification Number: L25209MH2008PLC180484

Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer.

Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837
Company Secretary and Compliance Officer: Ms. Nikita Dhaval Mehta

CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY

RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF X 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE
LIMITED (“KPL” OR THE “COMPANY” OR THE “ISSUER” OR “OUR COMPANY”) FOR CASH AT APRICE OF X 3.17 PER RIGHTS EQUITY SHARE INCLUDING A SHARE PREMIUM
OF ¥ 1.17 PER RIGHTS EQUITY SHARE (THE “ISSUE PRICE”) AGGREGATING UP TO X 1,955.83 LAKHS* (“THE ISSUE ”) ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHARES FOR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19, 2026 (THE "ISSUE"). FOR FURTHER DETAILS, SEE “TERMS OF THE ISSUE”

CA IP Neeraja Kartik

IBBI/IPA-001/IP-P01445/2018-2019/12137

202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
For S.K.M Real Infra Ltd

Date: 22nd August 2026

THIS IS CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNDUNCEMENT. THIS DOES NOT CONSTITUTE AN
INVITATION OR OFFER TD ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCGEMENT I3 NOT INTENDED FOR PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY DUTSIDE INDIA.

SUMAX

{Plaate sean (hiz OR
Code B0 wiow the RHP)

SUMAX ENGINEERING LIMITED

Corporate ldentity Number: UT4210TG1994PLC019032
Chur Campany way geigingllv incorporated av “Sunae Engingeving Private Limited "o private limited company unider the Companies Act, 1956 ar Hvderabadd,
indlira Pradesh, pursivant oo certificate of incorporation doted December 2T, TOR4, (xsped by the Registrar of Companies, Hyvderabad ¢ RoCL Theveafien name
of o Compeany was changed from 'Sumax Engineering Private Limited to Semay Engineering Limited ', concequent to conversion of our Conpany fram private to
_Ir.l.l.'|':'|'|'-:' |:r.'.r.lr_||'.l'.'|'rl_l.'. lf:'u.'.\ ERAEEE fo '.Ir.lz-r Jerl reralidian Ir.lrn"=..'.'|-'.:." l'1__| fie .TJIe.'."n:'JI-:.I.".'u'In-'n"'. r:'ll' (FIFES f'f.ln'l.'l.':'u.l."l i _.n"m:'.' _-"I'.F. 2024 and n'_.".l'u:".l'.' OFl |'.'.".;r fe-af J..l.'l: |'|'.|l|':'\-E.l|"H|'.l|'.I|'I dafed
September 18, 2024 was ssued by the Registrar of Compantes, Central Processing Centre, The Corporate Idenlificalion number of our company 18
LIZ42I0TGIe0PLONT 032, For further details, please reler to the chapier titled " History and Certain Corporate Matters ™ on page 145 of the Red Herving

BEGINNING ON PAGE 65 OF THE LETTER OF OFFER.
*Assuming full subscription in the Issue. Subject to finalisation of Basis of Allotment.

This is with reference to the Letter of Offer dated August 18, 2026 (“LOF”) filed by the Company

with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities

and Exchange Board of India (“SEBI”) (for information purpose only). Applicants / Investors
may note the following modifications to the disclosures in the Letter of Offer and the same may
be taken as updated and included in the Letter of Offer.

This Corrigendum is being issued to inform the Eligible Equity Shareholders and other

concerned persons about certain revisions in the proposed Rights Issue, including the number

of Rights Equity Shares, total Issue Size, post-Issue paid-up share capital and Objects of the

Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent

typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock

Exchange and other related documents, which necessitated corresponding revisions in the

aforesaid particulars to accurately reflect the intended and approved Rights Issue structure.

Except for the changes specifically set outin this Corrigendum, all other terms, conditions and

disclosures contained in the Letter of Offer shall remain unchanged.

The following disclosure in Letter of Offer dated August 18, 2026 will be modified as above and

would be read as follows in all of the pages stated below:

1. On the cover page of the Letter of Offer, under the heading “THE ISSUE", the Total
Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘T 1,955.83
Lakhs” instead of ‘< 2,933.74 Lakhs”.

2. On the cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS" shall be read as “MONDAY,
AUGUST 24, 2026” instead of “THURSDAY,AUGUST 20, 2026".

3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter
of Offer, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925", and the aggregate amount of Issue Size shall be read as
T 1,955.83 Lakhs” instead of T 2,933.74 Lakhs”.

4. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer,
the Total Number of Right Equity Shares offered shall be read as “61697950” instead of
“92546925”, and the aggregate amount of Issue Size shall be read as ‘I 1,955.83
Lakhs”instead of T 2,933.74 Lakhs”.

5. InSECTION IV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our
Company”, the Total Number of Right Equity Shares offered shall be read as “61697950”
instead of “92546925”.

6. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Issue Size”, the Total Number of Right Equity
Shares offered shall be read as “61697950” instead of “92546925”, and the aggregate
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty-
Five Lakh Eighty-Three Thousand Only)”instead of ‘T 2,933.74 lakhs (Rupees Twenty-
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”.

7. InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on
page No. 35 of the Letter of Offer, against “Equity Shares outstanding after the Issue
(assuming full subscription for and Allotment of the Rights Entitlement)”, Number of
Equity Shares shall be read as “215942824" instead of “24,67,91,799".

8. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Present Issue in terms of this
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Up to
61697950 Right Equity Shares of Face Value of ¥ 2.00 each for cash at a price of ¥ 3.17
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of
% 2.00 each for cash at a price of ¥ 3.17 per Equity Share”. Further, “Aggregate Value at
Face Value (Xin Lakh)” shall be read as “1,233.96” instead of “1,850.94", and
“‘Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of

CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026

9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and
Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to
215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799
Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value
(X inLakh)”shall be read as “4,318.86” instead of “4,935.84".

10. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 40 of the Letter of Offer, under “Securities Premium Account
-Afterthe Issue”, the amount shall be read as “4,254.38” instead of “4,615.31”.

11. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL
STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex-
rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover
Regulations is < 4.45 per Equity Share.”

12.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, the first paragraph shall be read as
“The Issue comprises of up to 61697950 Rights Equity Shares of face value of ¥ 2 each
for a cash price at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 per
Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see
“Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”

13.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE
PROCEEDS”, the amount stated against “Gross proceeds from the Issue™* shall be read
as “1,955.83” instead of “2,933.74", and the amount stated against “Net Proceeds”™*
shall be read as “1,905.83" instead of “2,883.74".

14, In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS
OF FUNDS AND UTILIZATION OF NET PROCEEDS”, the amount stated against
“Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings
availed by our Company”* shall be read as “1,505.83” instead of “2,253.08”, the amount
stated against “General corporate purposes#™ shall be read as “400.00” instead of
“630.66", and the amount stated against “Net Proceeds #” shall be read as “1,905.83”
instead of “2,883.74".

15.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section titled
“PROPOSED SCHEDULE OF IMPLEMENTATION AND DEPLOYMENT OF FUNDS”,
the table after the paragraph “The following table provides for the proposed deployment
offunds, after deducting Issue related expenses:” shall be read as under;

Particulars Amount proposed | Proposed schedule for
to be funded from | deployment of the Net
Net Proceeds Proceeds Fiscal 2027
Repayment and/or prepayment, in full or 1505.83 1505.83
in part, of certain borrowings availed by
our Company
General corporate purposes”? 400.00 400.00
Net Proceeds” 1,905.83 1,905.83

(1) The amount utilised for general corporate purposes alone shall not exceed 25% of the Gross

Proceeds.

(2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to

finalisation of the Basis of Allotment.

16. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table,
the amount stated therein shall be read as ‘< 2,253.08 Lakh” instead of ‘% 1,505.83 Lakh”.

17.  In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF
THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General
corporate purposes’, the amount referred to in the first paragraph shall be read as

“2,933.74". T 400.00 Lakh” instead of T 630.66 Lakh”.
18. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF THE ISSUE, on page No. 46 of the Letter of Offer, under the heading “ESTIMATED ISSUE
EXPENSES”, entire Table shall be read as below; (X inlakhs)
Estimated Percentage of the total Percentage of the total Issue Size
Activity amount estimated Issue Expenses
(in ¥ lakhs) (%) (%)
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87
other statutory fee
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26
Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05
Total estimated Issue Expenses* 50.00 100.00 2.55

M Includes fees payable to the legal counsels, independent chartered accountant.

*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted
with the amount allocated towards general corporate purposes. All issue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money.

19.  In SECTION V - FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price of the
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulations is ¥ 4.45 per
Equity Share.”

20. InSECTION VI-STATUTORY AND OTHER INFORMATION - OTHER REGULATORY
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday,
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17
per Rights Equity Share) aggregating up to¥ 1,955.83 Lakhs and the Rights Entitlement
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, held as on
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived
atby our Company prior to determination of the Record Date.”

21. On the SECTION VII - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE,
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as “MONDAY, AUGUST 24, 2026”
instead of “THURSDAY,AUGUST 20, 2026".

The above changes are to be read in conjunction with the Letter of Offer and accordingly their

references in the Letter of Offer stand updated and amended pursuant to this Corrigendum.

The information in this Corrigendum supplements the Letter of Offer and updates the

information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum

shall, unless the context otherwise requires, have the meaning ascribed to them in the Letter of

Offer.

The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI
and the Stock Exchanges and shall be made available on the website of SEBI at
www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and
the websites of the Company at www.kshitijpolyline.co.in.

For Kshitij Polyline Limited

Sd/-
Date: August 21, 2026 Nikita Dhaval Mehta
Place: Mumbai Company Secretary

and Compliance Officer

Our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to issue Equity
Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer
dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors
should note that investment in securities involves a high degree of risk and are requested to
refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in
making investment decisions. This Corrigendum to the LOF has been prepared for
publication in India and may not be released in the United States. This Corrigendum to the
LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the
United States, and any Equity Shares described in this announcement may not be offered or
sold in the United States absent registration under the US Securities Act of 1933, as
amended, or an exemption from registration. There will be no public offering of Equity Shares
inthe United States.

P SENECTIES
Registered Office: Plot Mo .45, Shanthinikethen Colony, Mahendra Hills, East Marredpally, Secunderabad, Telangana, Indua, 500026;
Tel: 91 THUIT 6ohds, Fax: MoA ., Website: www sumaxindia.com ; E-mail: complisncedrsumaximdia.com
Company Secretary and Compliance Officer: Mr. Prateek Mahata

PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA

INITIAL PUBLIC OFFERING UP TO 52,87 200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED (“SEL’
OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE "OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE DFFER"),
COMPRISING AFRESH OFFEROF UP TD 42,91,200 EQUITY SHARES AGGREGATING TO RS. [« | LAKHS BY OUR COMPANY (“FRESH OFFER") AND AN OFFER FOR
SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [+]
LAKHS (“OFFER FOR SALE™). OUT OF THE OFFER 2,66,400 EQUITY SHARES AGGREGATING TO RS. [=] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER (“MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ | =] LAKHS FOR SUBSCRIPTION
BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) {THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE MARKET MAKER RESERVATION
PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [+]/- PER
EQUITY SHARE AGGREGATING TO RS. [+] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER", THE OFFER AMND THE NET OFFER WILL CONSTITUTE
27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allotment.

The Offer is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018 the Red Herring Prospectus has been filed with SEBI. In terms of SEBI
Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific disclaimer clause of SEBI. However, invesltors may
refer to the entire “Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospecius.

ATTENTION INVESTORS - CORRIGENDUM

In reterence 1o the Red Herring Prospecius dated Avgust 17, 2026, On Page no_ 9, 10, 55 and 274 of Red Herring Prospectes changes are made under Definition Chapter -
Offer Related Terms, (eneral Infarmation and Material Contracts and Material Documents. This, imvestors shoukd note the following:

OFFER RELATED TERMS

Designated Market Maker |Giriraj Slock Groking Private Limited will act as the Market Maker and has agreed to receive or dediver the specified securities in the market
making process fora period of three years from the date of listing of our Equity Shares or for a period as may be notified by amendment (o SEBI
ICDR Regulations.

Market Maker of the Company, inthis case being Ginggj stock Broking Private Limited.

Markef Maker

DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Our Company has enterad into 2 Market Making Agreement dated August 20, 2026 with the fallowing Market Maker for fulfilling the Market Making obligations under this Offer:

Name, address, lelephone number and Number of shares Amount % of the lotal Offer size
e-mail address of the Markel Maker (¥ in Lakh)
Giriraj Stock Broking Private Limited Upto 2.66.400 Eguity Shares [*] 5.04%

Address: 4, Fairiia Piace, HMP House, 4th Floor, burte No- 4214,
Kolkata- 700007, india Tel No.; 033- 40054519/ 8547473969
Email: girirajstocki@yahoo.com Website: www.girirajstock.com
Contact Person: Mr. Kuntal Laha

SEB| Registration No: INZO0021 2638

Market Maker Registration No.: 90318

In-accordance with Regulation 261 of the SEBI ICDR Regulations, our Gompany and the Promoter and Promater Group Selling Shareholders have entered into an agreement
with the Book Running Lead Manager and the Market Maker (duly registerad with Nafional Stock Exchangs of India Limited to fulfil the chligations of Market Waking) dated
Auqust 20, 2026 toansure compulsory Market Making far a minimum period of three years from the date of listing of equity shares offered in this Offer,

Giriraj Stock Broking Private Limited reqistered with EMERGE Plattorm of National Stock Exchange of Ingia Limited will act as the Market Blaker and has agreed to recehis or
deliver of the spacified securities in the market making process for a period of threa years from the date of isting of aur Equity Shares or for a panod as may be notified by any
amendmentto SEB! ICDR Regulations.

The Market Maker shall fulfil the applicable obligations and conditions as spacified in the SEBI ICDR Ragulations, as amanded from time 1o time and the circulars |ssuad by
Wational Stack Exchange of India Limited and SEBI in this matter from time to time.

Material Contracis for the Issue
(wiii) Market Making Agreement dated Avgust 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker

GENERAL RISK: Investiments in equity and equity-refated securities inveldve 2 degree of risk and investors shoeld not invest any funds in this Issue unless they can afford to
fake the risk of losing their investment. Investors are advised (o read the risk factors carefully before faking an imvestment decision in this-sswe. For taking an investment
decision, Investors must rely an theirown examination of the Issuer and this kssue, including tha risks imeolved, The Equity Shares have not been recommended or approved
by the Securities and Exchange Board of India (“SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific atention of
tha invastors is invited to "Risk Factors” on page 21 of the Red Herring Prospectus.

BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE

GYR’ A _KFINTECH SUMAX

cnpitnlAdvisﬂrs ANFFRIFNCY) TRANBFOEMATIES
.. SUMAX ENGINEERING LIMITED.

GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited M. Frateek hanata
428, Gala Empsre, Near JB Tower, Drive in Road. | 301, The Centrium, 3rd Floor, 57, Lal Bahadur Shastr | Gompany Secrefary and Comphiance Officer
Thalte|, Ahmedabad -360 054, Gugarat, India. Aoad, MNav Pada, Kurla (West), Kurla, Mumbai, | Piot No.45, Shanthinikethan Colony, Mahendra Hills, East
Telephone: + 91877735 64648 Maharashtra, India, 400070 Marredpally, Secunderabad, Telangana, India, 500026,
:mi_flfj“ﬂ: A i Telephane: +01-40-67162222/1 8003094001 Telephone: + 31 78931 66605,
Eorl sana puchuy gl ot Fax: +91-40.67162022 Emal: complance@sumaingia.com

E-mall id: sumas |poi@kfintech com Investor Grievance Email Id: compliancem@sumaxindia.comy

Invesior grievance: : -
investorsagyrcapitaladvisors. com Website: wwuw. kiintech.com Website: www,sumaxindia.com
Investor Grievance Email:

Contact Person: Mr. Mohit Baid
SEBI Registration Nomber: INMODO012810 ginward ns@khintech.com
Contact Person: Mr M. Murali Krizhna

CIN: U&7 2006201 TPTCOS6908
SEBI Registration Number: INRODOD002:21
CIN: L72400MH2017PLE444072

Al capitalized terms used herein and not specifically defined shall have the same meaning as ascribed io them in the Red Herring Prospecius,

COMPANY SECRETARY AND COMPLIANCE OFFIGER

Investors can contact the Company Secretary and Compliance
OHficer or the BRLM o« the Registrar to the |ssua in case of any pre-
Bsum or post-issue- relafed problems; such-as non-receipt of
letters of Alloiment, non-credit of AlBotied Equity Shares in the
respactive benahiciary account and refund grdars, eic,

On behall of Board of Directors

FOR, SUMAX ENGINEERING LIMITED

Sdf-

Place: Hyderabad. India Mr. Prateek Nahala
Date: August 21, 2026 Company Secretary & Compliance Officer

Disclaimer: Sumax Engingering Limited &5 proposing, sebject to applicable statuiory and regulaiory raquirements, receipt of reguesite aporovals, markel conditions and other
considerations, to make an initiaf public offer of #s Equity Shares and has filed the BHP with the Registrar of Companies, Hyderabad on August 17, 2026 and thereaiier with SEBI and the
oiock Exchangs. Full copy of the Rad Harmng Prospecius is available on the website of the SEBE al werw sabigovin, wabsite of the Company at wew samaxindia.com, the wabsie of the
BRLM to the Issue af: v gyrcapitatadvizors.com, the websie of NSE Emerge at hitps.herenszindia.com/companies-Esting'corporate -filings-ofer-documents. respectively. Any
potental investons shoudd note that investrment in egudy shares involves a high degrea of risk and for delails ralaling 10 the same, pleasa refar lo the BHP incleding the secton Iiled *Hisk
Faciors" beginning on page 21 of the Bed Herring Prospecius.

The Equity Shares have not been and will not be registered undar the 1.3, Securibes Act of 1933, as amended or any stale securities laws in the United States, and unless so registerad, and
meay not be issued or sold within the United 3ates, except pursuant to an exemption from, of in a bransaction not sobdect 1o, the registration requirements of the Securities &ct, 1933 and in
accordance with any applicable U 5. State Securities laws. The Equity Shares are being sswed and sold outside the United States in ‘affshore transactions” In reliance on Regudation *5°
urwdar the Securities Act, 1933 and the applicabée laws of each jurisdicton where suchizsues and sales zre made. There will be no pubic offering in the United States,

epaper.financiaiexpress-.aun‘. &
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GKN Driveline (India) Limited baigi oo FORM G:
CIN: UT4SBaHRiSBSPLGIS40TS g consumen can NTPC Green Energy Limited B ,\\ 1arioNFOR EXPRESSION OF INTEREST FOR

Reglstered Office: 270, Seciar 4, Fadosbad-121005, Haryana, India IR o8 YT LA [NAME OF CORPORATE DEBTOR] OPERATING IN

Tel +91 () 12% 2230592 or 4081100 E-madl: g siakeholoar@gknaulomotive. com BAJAJ EGNSUMEH CARE LIM'TED CIN  L40100DL HZIG 01506282
_ HOTICE ) CIN - LOT110RJ2006PLCMTITS Eegd. OMcr: MTPC Bhawen, SCOPE Camplex, 7, Instthdional Anga REAL ESTATE AT MUMBAI ,MAHARASHTRA

R AL S I AT T e o WA DA, PV ENON M AN Regd. Office: Old Station Road, Sevashram Chouraha Lodi Rioad. Maw Dalhe1101003 (Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
g"-f:f'i':iﬂ'ﬂ?'ﬂ E!-’: r_:_lare_l:r,' Efﬂf'ﬂﬁrﬂ PJLE-H:IHH’“TDJ lﬂ%lﬁfﬂ'«'lagﬂ gfg'élglﬁﬁ:lgr I:ﬂh:ﬁqﬂhlﬂﬁ_?ﬂl! i -Ul:la.lpur 2343 001 IRE}EE-H'LEI'I ; Tal, Mo, §11-24360953, Fax: 011-24360247, E-mait ngek@intpo ooom, Wabshe: wewngal.in India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

ratechion Fund Autharsy [Bcoountng, Budi, Transfer and Rafund) Aulas, [$he "Fules") = 1 TEE = = Y e = fas
amended, e Final Dividend declared far the Srancial year 201920, which remained unclaimu Tel Mo, +91 204 7561611 Corrigendum to ;"Tﬂ::_};ﬁfr?:::;‘ E-;TI!J.E' I:::::::I Meeting (AGM] SL. RELEVANT PARTICULARS
for a peiu:*l |:-' 5&-.-|_=|': years wil b2 credited b B IEPF o 1-f-|nl-'.:.'-|:lln:|h|=._r 26 The trﬁnh.ﬂ:pmdmg Email Id. complianceofficeniibajajconsumer,com . . * '- ay - ) - : 1 |Name of the corporate debtor along with | S. K M. REAL INFRA LIMITED
shares on which dividends wers unclaimed for saven consacutive years wil alac ba transferred as Website: This corrigendum is being issued in continuation of Notice dated PAN & CIN/ LLP No. CIN: U45400MH1999PLC123290
Pt g evckdlarm il ool In e, Kibae . LBl ot MM AL August 04, 2026, convening the 4™ Annual General Meeting ("AGM") of the P ASRCSZ0 R
Pursuanllcpldn:- u;a IEEE Rides, IhElE-:L@:r-'r'Jh?E mn‘munwﬁalhmndrig:lufl'.' luru-a a;arerrmlr.'qrs NOTICE TO SHAREHOLDERS Membiers of NTPC Green Energy Limited {“the Company”). scheduled 1 be 2 [Address of the registered office At Raaj Chamber, plot no. 115-115/ 1 to 3, R. K.
panderned w .“ & ned Sanmed dividered I6e conseculively senan I'Ill yaars fromy e indncis - . . et : = = o A I Paramhans Marg, Andheri (East) Mumbai MH
e el l SPECIAL VNDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SECURTIES [ AN it eyt o sy 400069

; nig). . . p— o i : ; s 3 |URL of websit Website Not availabl
Tha Company has mada available the detals of tha shareholders and tha shares held by tham In terms of SEBI Circular N'_:" HD'G.E' 13”1[E:I.EDEE'MIRED'PDD’T"ETE'D’E_EE physically to members on August 05, 2026 to transact the business as 4 Detai?s !Ifeplzlcz where majority of fixed M:josrI Zssce)ztai\;algon(:mercial Building Known as
ihat are Fable 1o be Sansherred 8 B inveslor Education and Pralection Fund [IEPF] a5 per the dated January 30, 2026, on the caplioned subject, please note that a Special sot out therain. Do :

: : - Prriil P : i ; e il : i . . assets are located Raaj Chamber’, plot no. 115-115/ 1 to 3, R. K.
aforesaid Fules, and the Sharshoidars ara !'E'-qulb.:eﬂ 0 werfy e delaits al the um:lam.e:hu_n Window has been ﬂpengﬁ. for a F!E-'TIEIEI of ane year from Fehma;"!.r 5 2B 10 lembers arg rEqIJE'-E-tEI:i to note that dus to administrative reasons tha Board . )
gncashad dwidend and the corresponding sharnes liabls to be ransfarmed o the IEPF Authority ] i Paramhans Marg, Andheri (East) Mumbai MH
i ’m St s iy E-.r ﬂ?-a ':W;amf - February 4, 2027, This window enables eligeble shareholders io kxdge or re-fodge of Directors of the Company has appointed CS Maresh Kumar Sinha, 400069 IN |
i :-;lnruj:l;:lr i ok T TG ' requesis for halms.f&' and dematenialization of physical securilies that wer&lsu-!d or (Membership No. F1807, Cerlificate of Practice No. 14984 failing him 5 [Installed capacity of main products/ servic- | Commercial Complex with 65000 (Approx) Sqfeet
Y. In case wau kol shares in physical form: Dupdicaba share oarificate 5] wil ke Ba0ad snd FILIIT."IE:ISEL'] P 19 #p!'.ll 1, EEIHi' hm WEH? efiner nol |IJ'I5-Q'E|.'.| with  the Advacate Mu:ke.Eh Mishra I:M-En'lelr'shlp M. D'TE.E"IEDEH' of HumEZT !"«lErEIEh es . . L Built Up area . 3

transferred to [EPF. The anginal share canicats(s) registered In your names) and held by Company/Registrar and Share Transfer Agent (RTA) or were redected, returned, or Sinha & Associates, Company Secretanas, Molda, as the Scrufinizer for 6 |Quantity and value of main products/ serv- | Rentals ~ Received at approx. 40 Percent
vou, wil stand automatically cancelled and will become non-neqoliable. remained unallended due lo deficiencies in documentation, procedural i-?'—::;ﬁi”_ﬂ m‘e‘f "_"3”“3'1; tﬂ"'":*“”%;l I-"tﬂmsfi and U"-;'U“ﬁﬂ ?LEEQJFPL;hEIEUgE - il\(l:ersnzzlrdoipelfnspt)lgnzggi/al z?fr:]en gccupancy Rs 3.83 Crores
| h h bl it Yoir Diar i il it i requaramants, of amy othar reason, I a rair an ransparent manner In plata o e Ups | [ |NU Y/ W
: -Ir;;;'sfﬂﬁiﬂzﬁflfﬁ ',Eupgmcr': Ttk e ot q 2 A ; . (Membership No. F3878 and Ceriificate of Practice Mo, 2448) of M's J. K 8 |Further details including last available finan- | Detailed Financials and List of Creditors can be
St A AR B A e okl Bn T Csmacarms oo il Eligible Wfﬁhmﬂ'ﬂf‘ﬁ' dgesirous of avalling this opportunily are a'j""El'E‘d ta contact Gupla & Associates, Company Secretaries cial statements (with schedules) of two years, | obtained by mailing atskm.cirp@gmail.com
nm-n:e.'mrn.ﬂul:inl:a:lrl.-m shal be deemed to be :&:Ieépa:e n;'.-‘.r::eul.m 1h& FU:IIZ'JE-EE I';I1 I.Si*-lﬂgr'i'-* of e [:':}l‘lll::.tiil'ljp's Reglstrar and Share Transfer Agent, KFin Techaclogies Limited, at Accordingly, all references 10 Shri Jitesh Gupta as Scrulinizer in the Notice of lsts of creditors are available at URL:
duphcats share certficates and tranaber of shares o the invastor Educasion and Protaction Fund tTrE_‘fI:IHI::"l':III'_IgH!.‘-dI'E&E. - AGM, e-voling instructions and related communications shall be read as 9 E“gtl_bl“t)ééog r?180|?ttlr?n szhc'ams l{?db?r ] g:.In citge of hﬁompamel\?,tvlvndrlt\r/:dufl; Lz_(l):’scand
[IEFF] Auttarity in accardanse with he agplicable provisions of tha Rules Unit: Bajaj Consumer Care Limited relamntes o Shi Naresh: Kimar- Siohe: Practisir Conmbm Secreton, section 25(2)(h) of the Code is available at | Consortiums Minimum Networth of Rs. rore
In ciss of the company doss nol recelve any communication from the concernsd iurm Buildi Further, the email |d of the Scrutinizer wharever a EE:‘I:'-EII'IJ‘I Eh'ﬂ::l b read 2;- PRk AND Minimum Tumover of Rs. 10 Crore
shareholder by 13th Oclober 2026, the company shall, thereafler, tramsfer thelr equity Selenium Building, Tower-8, Plot Nos, 31532, o hla@gmail s PR il 2.1 case of Asset Reconstruction company minimum
f:areshtmhl_a‘lEF: MIMEHE p;;lh:ﬁm;ntﬂbr: r&l:::. .lu.li-lrl. 51!1F future benefits pertaining Financial District, Nanakramguda, Senlingampally, Memheﬁare re;:.|u.EEtEf.:| 1..::;;1-;;11519 o gle:\lg\ggeciglul:nl\(jlmOOcr Zs petrLFjiB(Ij Gu’\iltlielines. t
such equity shares 5 i transferra ] authority, e ! _ * - : . s? inimum Asset Under Managemen
Plaase nota thal ra claim shall lin Anaired {h |:q|||1|‘;~:|l1!|| in -'"‘EFE:.:I of urclaamied dhadend amounl Hjl'derﬂtlﬂd = 5[":".]32. TE.'angEna -I:T'IE-!'IQE I 'SCFU'IJ NIZes and CI}HSE-‘QLIIEI'IHEH ﬂﬂﬁﬁgﬁﬂ -a" other contenis ﬂlf thes of Rs. 250 cr AND Turnover of Rs 10 Cr in one out
and shares Iranatemed |o [EPF pursuant bo the said nies, It may be noled tal the concemed Alternafively, shareholders may write to the RTA at einward. ris@@kfintach.com or MNotice of the 47 AGM and e-voling imformation remain unchanged. Tha Notice of Previous Two Financial Years as per Audited
shareholders can claim the shares and dividend from [EPF authority by making an applicafion in to the Company at complianceofficen@bajajconsumer.com at the eariest, so of the 4" AGK shall be read in conjunction with this corrigendum. Financial Statements.
the prascrbad e-Form IEPF-5 anline after cbtaining Entillament lettar from the Campany. In case | ) o vy facilitate completion of the transfer/dematerialization process on or before | | Members may note that this comigendum to the Natice of 4° AGM shall be (Refundable EMD of Rs .10 Lacs)
:?: :Eﬁﬁ:ﬁiﬁnﬂ: fTﬁ:ﬁnﬁanI: s iy o, Aol February 4, 2027 available on the Company's website www.ngelin, on the websites of the Stock 10]Last date for receipt of expression of interest | 5thSeptember 2026
il T S KIWE TESS." 1 | B . -1 L1 - — .
Mia MCS Share Transfer Agent Limiied, 179-180. 3rd Flooe. DS30C Shed, Okhia Industrial Area Diate : Auwgust 21, 2026 For Bajaj Consumer Care Limited | | Exchanges, i.e., BSE Limited and National Stock Exchange of india Limited at T 2ete of este of provisionl Ia!of prospec | 7h September 2625
Sl 000 Phona: O PP ] 5 : : ' Sdi- wiww. basindia.com and www nseindia.com reapectively and on the website of five resolution applicants
Phase-I, Mew Dalhi - 110020, Phone: 011-a1406%49 7 011-41406150; Emall 1D Place : Mumbal e AT R S s s 12|Last date for submission of objections to | 9th September 2026
helpdaskdeihi@meosregistrars com J]gm‘."ﬁh Hﬂgﬂa CDEL atwww evolingindia.com, Faor NTPC Green Energy Limited . .
For GKN Oriveline (India) Limited li . provisional list
ol Company Secretary & Compliance Officer 13| Date of issue of final list of prospective res-| 10th September 2026
Aditys Kumar - Sd- olution applicants
Place: Faridabad Company Secratary a.la'l GROUP Date : 21.08.2026 {Deepak C S) 14 [Date of issue of information memorandum, |7th September 2026
Date: August 22, 2026 [A-25500) Tk oREROw Place : Greater Maolda Company Secretary evaluation matrix and request for resolution
plans to prospective resolution applicants
15 |Lastdate for submission of resolution plans | 10th September 2026 i
5 16 | Process email id to submit Expression of | skm.cirp@gmail.com
Interest
THIS ADVERTISEMENT IS FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN OFFER OR AN INVITATION OR ARECOMMENDATION TO PURCHASE, TOHOLD il CAIP Neeraia Kartik
OR SELL SECURITIES. THIS IS NOT AN ANNOUNCEMENT FOR THE OFFER DOCUMENT. ALL CAPITALIZED TERMS USED HEREIN AND NOT DEFINED HEREIN SHALL HAVE THE IBBIIIPA-001IIP-P01445/2018-20%9/12137
MEANING ASSI?NED”TO THEI\{I‘ INTHE LETTER OF,(,)FFER DATED AUGUST 20, 2026 (THE “LETTER OF OFFER” OR “LOF”) FILED WITH THE NATIONAL STOCK EXCHANGE OF 202 Padmasani Apartments 58/2 Shivaji Nagar Nagpur 440010
INDIALIMITED (“NSE” OR THE “STOCK EXCHANGE”) AND SECURITIES AND EXCHANGE BOARD OF INDIA (SEBI). Date: 22nd August 2026 For S.K.M Real Infra Ltd
KS H I I IJ P 0 LYLI N E LI M I I E D THIS |5 CORRIGENDUM TO THE RED HERRING PROSPECTUS THERE IS NO EXTENSION IN THE OFFER PERIOD
THIS 15 A PUBLIC ANNOUNGEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN
KEHITLI Corporate Identification Number: L25209MH2008PLC180484 INVITATION OR OFFER TO ACOUIRE, PURCHASE DR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR
Our Company was originally incorporated as “Kshitij Polyline Private Limited” on March 26, 2008 under the provisions of Companies Act, 1956 vide certificate of Incorporation issued by Registrar DISTRIBUTION. DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
of Companies, Mumbai. Consequent upon the conversion of our Company into public limited company, the name of our Company was changed to “Kshitij Polyline Limited” vide fresh certificate of o
incorporation dated on January 19, 2018 issued by Registrar of Companies, Mumbai. The Corporate Identification Number of our Company is L25209MH2008PLC180484. The Registered Office -
of the Company was shifted from 417/418, Dimple Arcade, Near Sai Dham temple, Thakur Complex, Kandivali (East), Mumbai - 400101 to 33 Dimple Arcade Basement, Near Asha Nagar
Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 on August 1, 2024. For details of changes in our Name and Registered Office of the Company and other
details, kindly refer to the section titled “General Information” beginning on page no. 37 of the Letter of Offer. ; ]
Registered Office: 33 Dimple Arcade Basement, Near Asha Nagar Kandivali (East) OFF W E Highway, Mumbai, Kandivali East, Maharashtra, India, 400101 {Please scan thit OR
Website: www.kshitijpolyline.co.in; E-Mail: compliance@kshitijpolyline.co.in; Telephone No: +91-22-45144087/46076837 Code (o view the RHF)
SUMAX ENGINEERING LIMITED
i CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 18, 2026 (THE “LETTER OF OFFER” / “LOF”) AND NOTICE TO INVESTORS (THE “CORRIGENDUM”)
I OUR PROMOTERS - MR. BHARAT HEMRAJ GALA, MR. HEMRAJ BHIMSHI GALA AND MRS. RITA BHARAT GALA Corporate |dentity Number: U74210TG1994PLC019032
| FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF KSHITIJ POLYLINE LIMITED (OUR “COMPANY” OR THE “ISSUER”) ONLY T f.l.ll'.|r|l.l|'.h'||. RN .'_:,;u.lr-z.'n':".' J.|.'I.'£.Ir||'.l|'-'.|'£|'|'|"£|r aw Ry .|I'...l.'_£_'|'|'|t'|:'l'|'r.'_!\: Privaie Limived ' Prevaie Hindred |.'I.l|'.|r|l'.lun'll.' sinder e {1|'.||'I|'I|'.|'|:r.l|'|'l".'|' A, JOSA af |r|r| r.l'n:'r'rj.".'e.ll.ll,
RIGHT ISSUE OF UPTO 61697950 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF Z 2.00 EACH (“EQUITY SHARES” OR “RIGHTS EQUITY SHARES) OF KSHITIJ POLYLINE Andhira Pradesh, purswant to a certificate of incorporation dated December 21, W4 ivvwed by the Regisivar of Companies, Hvderahad (" RoC "), Thereafler, name
“Kpl » p » i » AR » X af aur Compeny wis changed from “Semax Engineering Private Limited 'to ‘Sumar Engiveering Linited | conyequent to conversion af our Compay from preivale (o
BI::VIQEI:;?( ;’(E!R- R?GRJ'PSEESS:\'?'sASNHYASER(.::EE ‘!?SSSUUEERP;)EEE))UARGC:R'\EPGI.\PTTTN)GFSE $SS?H1A;5§Z§IEE}?:§; :(;“:I|'7|-|I;E|§SR:]%I-!:I)-SOE[\]QXI;|YG?-|I:|I"§RBEplgf;L':'JgI':\'lﬁEAESSaRBEEREEQNlIJ#ng |l'.lrl|rHIJ|' CORIRERIRY, Ir.lrl.-'.'.u.'u.-l.l' a1 AFhe aerl reterlietiar A wiad by the sharefiodders of e f'r.'.lr.ll.wrr.'r aai Jieti 200 M2 aind & fresh cerfificate n;.!.l' e 'u.rlr.lrl.l'.'.'l'l'uu dhated
SHARIéHOLDERS OF OUR COMPANY IN THE RATIO OF 2 (TWO) RIGHTS EQUITY SHAREé FdR EVERY 5 (FIVE) FULLY PAID-UP EQUITY SHARES HELD BY THE ELIGIBLE Seprember 18 02 war foeed By e Registrar af Compranies, Centrad Procesang Centre. The Corpovate fdentification number of aur oompany (2
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON WEDNESDAY, AUGUST 19’ 2026 (THE "ISSUE“). FOR FURTHER DETA".S, SEE “TERMS OF THE ISSUE” :"#j II'-I'.I;I'DJ'UH.JFL(: I'r.l'!-'I'J.‘_ .Il'l'll"l.ll.'l'l'rllnlL'l' I-lll'f-lulr.‘. JHeaRe I"I._'.'Il'n" fa the I.'II!IJ]'.:'r-I."nl' I'IJ'.I'-:’r.I' ‘st |:r.|:'lu|I Cevtain L ERPMIFTLE Madters " on age |I'|I.‘ |-_|II' e Kea ||I||IIE'|"|"J|'?"__’
BEGINNING ON PAGE 65 OF THE LETTER OF OFFER. FLIPRECTIE
*Assumina full subscriotion in the Issue. Subiect to finalisation of Basis of Allotment Registered Office: Plot Mo 435, Shanthinikethan Colony, Mahiendra Hills, East Marredpally, Secunderabad, Telangana, Tndia, 5000246,
| 9 P - oUb) : Tel: +91 THYZ] G669E, Fax: N A, Website: saos sumaxindis.com ; E-mail: complianceis sumaxindia.com
CORRIGENDUM TO THE LETTER OF OFFER (“LOF”) DATED AUGUST 18, 2026 Company Secretary and Complinnee Officer: M Proteck Nahata
This is with reference to the Letter of Offer dated August 18, 2026 ("LOF”) filed by the Company | 9. In SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL PROMOTERS OF OUR COMPANY: MR. SUDEEP MEHTA AND MRS. SMRITI MEHTA
with the National Stock Exchange of India Limited (the “Stock Exchange”) and the Securities STRUCTURE, on page No. 40 of the Letter of Offer, under “Issued, Subscribed and 3 E T
and Exchange Board of India (“SEBI") (for information purpose only). Applicants / Investors Paid-Up Equity Share Capital after the Issue”, the Capital shall be read as “Up to INITIAL PUBLIC OFFERING UP T0 52,87,200 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH ("EQUITY SHARES") OF SUMAX ENGINEERING LIMITED ("SEL
may note the following modifications to the disclosures in the Letter of Offer and the same may 215942824 Equity Shares of Face Value of ¥ 2.00 each” instead of “Up to 246791799 OR THE “COMPANY") FOR CASH AT A PRICE OF RS. [+]/- PER EQUITY SHARE (THE “OFFER PRICE"), AGGREGATING TO RS. [+] LAKHS ("THE OFFER"),
be taken as updated and included in the Letter of Offer. Equity Shares of Face Value of ¥ 2.00 each”, and “Aggregate Value at Face Value COMPRISING A FRESH OFFER OF UPTO 42,91,200 EQUITY SHARES AGGREGATING TO RS. [ «] LAKHS BY OUR COMPANY (“FRESH OFFER™) AND AN OFFER FOR
This Corrcljgendum |sb betlngrtlsgued.t(.) mfgrrtrrl] the Ellgltsz(;_Eﬂ;ntly Sharer}ogersthand otEer (X inLakh)” shall be read as “4,318.86” instead of “4,935.84". SALE OF UP TO 9,96,000 EQUITY SHARES BY MR. SUDEEP MEHTA AND MRS. VIMLA MEHTA (“THE SELLING SHAREHOLDERS") AGGREGATING TO RS. [«]
ey S o o o s et S| DO LA O e SSUE. CAPTAL || LAKHS (‘OFFER FOR SALE"). OUT OF THE OFFER 266,400 EQUITY SHARES AGGREGATING TO RS. (-] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
Issue. The aforesaid revisions are being made pursuant to the identification of inadvertent -Afterthe Issué“,the amountshall be read as “4,254:.38”instead of“4,615.31”. MARKET MAKER ("MARKET MAKER RESERVATION PORTION"). AND UPTO 1,92,000 EQUITY SHARES AGGREGATING UP TO ¥ [ -] LAKHS FOR SUBSCRIPTION
typographical errors in the Rights Issue ratio stated in the intimation(s) submitted to the Stock | 11, |n SECTION IV — INTRODUCTION & PARTICULARS OF THE ISSUE - CAPITAL BY ELIGIBLE EMPLOYEES (AS DEFINED HEREINAFTER) (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE MARKET MAKER RESERVATION
E;(Chaﬂge and Oﬁher related doclumefrllts, Vﬁhlclh necessitated COffeSP%f]d;]ng lfeVISIonS in the STRUCTURE, on page No. 41 of the Letter of Offer, Point No. 5 shall be read as “The ex- PORTION AND EMPLOYEE RESERVATION LE. ISSUE OF 48,28,800 EQUITY SHARES OF FACE VALUE OF RS. 10/- EACH AT AN OFFER PRICE OF RS. [=]/- PER
aforesaid particulars to accurately reflect the intended and approved Rights lssue structure. rights price of the Equity Shares as per regulation 10(4)(b) of the SEBI Takeover EQUITY SHARE AGGREGATING TO RS, [ =] LAKHS IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE
Elxcept forthe chgngeg specifically set out in this Corrlgendum, all other terms, conditions and Regulations is Z 4.45 per Equity Share.” 27.94% AND 25.38%, RESPECTIVELY OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF DUR COMPANY
disclosures containedin the Letter of Offer shall remain unchanged. ) 12, In SECTION IV ~ INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF *Subjectfo finalization of bass of allotment !
would be read as follows in all of the pages stated below: . “The Issue comprises of up to 61697950 Rights Equity Shares of face value of% 2 each The B!Iqr is being made in terms ol Chapter [X nf the SEBI (ICDR) Reguiations, 2018 the Red Herring F_rqsp-_er.:tus_ has been filed with SEBI. In terms ol SEBI
1. On the cover page of the Letter of Offer, under the heading ““THE ISSU”E"., the Total for a cash price at Z 3.17 per Rights Equity Share (including a premium of Z 1.17 per Regulations, the SEBI shall not issue any observations on the Ofer Document. Hence there is no such specific discliaimer clause of SEBI. However, inveslors may
Number of Right Equity Shares offered shall be read as "61697950" instead of Rights Equity Share) aggregating up to ¥ 1,955.83 Lakhs. For further details, see refer to the entire * Disclaimer Clause of SEBI” beginning on page 203 of the Red Herring Prospectus.
92546925", and the aggregate amount of Issue Size shall be read as *1,955.83 “Summary of this Letter of Offer” and “The Issue” on pages 17 and 35, respectively.”
Lakhs”instead of T 2,933.74 Lakhs”. 13. InSECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF ATTENTION INVESTORS - CORRIGENDUM
2. Onthe cover page of the Letter of Offer, under the heading “ISSUE SCHEDULE”, the THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “ISSUE i1 i Brosoeetus de ¥ 24 ¥ ‘ ; R i 2 ey
“LAST DATE FOR CREDIT OF RIGHTS ENTITLEMENTS' shallbe read as “MONDAY, PROCEEDS", the amount stated against“Gross proceeds from the Issue™ shall be read Eﬂ' Eig'fl'f"T:E;”TmE R'jlj HE'"I']ﬁm ”bﬁf “””ﬂgﬂgﬂ"".”?g“ LI,EEEIEE& Eﬂ" T??"‘TSE‘ % 1?&55{?1”[' et mmﬂ'd'j l:t"r:!"” T”‘:;:ffﬁ“s changes are made under Defintion Chapter
AUGUST 24, 2026" instead of THURSDAY, AUGUST 20, 2026". as “1,955.83" instead of “2,933.74", and the amount stated against “Net Proceeds™* £ IR TS, e T T T e T
3. InSECTION | - GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE shall beread as “1,905.83" instead of “2,883.74”. OFFER RELATED TERMS
RELATED TERMS?”, in the definition of “Issue / Rights Issue” on page No. 6 of the Letter | 14. In SECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF 0 T T : ; : / g P T
. . . , \ esigmated Market Maker |Giriraj Stock Broking Private Limited will 2ct a5 the Markat Makerand has agreed 10 receive or deliver the specified sacurities in the market
of Offer, the Total Number of Right Equity Shares offered shall be read as 61697950 THE ISSUE, on page No. 42 of the Letter of Offer, under the heading “REQUIREMENTS e | k'l ; g ; !I hl : T ol 2 i G gS : ‘ . p i .
instead of “92546925", and the aggregate amount of Issue Size shall be read as OF FUNDS AND UTILIZATION OF NET PROCEEDS’, the amount stated against !ma ing urcr:e_ss ora period of threa years from tha data of listeg of sur Equity Shares or for a peniod as may be notified by amendment o 5E8
‘T 1,955.83 Lakhs” instead of ‘¥ 2,933.74 Lakhs”. “Repayment and/or Prepayment, in full or in part, of certain outstanding borrowings | ICDR Regulations.
4. InSECTION |- GENERAL - DEFINITIONS AND ABBREVIATIONS, under the “ISSUE a;/iﬂzd by QUFtC%mpanyl”* shall bie read as “1 ,205.?]3”"inbstead 3f 22i80080 the ?mféun; Market Maker Market Maker of the Company, in this case being Giriraj Stock Broking Private Limited.
RELATED TERMS?”, in the definition of “Issue Size” on page No. 6 of the Letter of Offer, stated against “General corporate purposes#™ shall be read as “400.00” instead o 3 : . . :
the Total Number of Right Equity Shares offered shall be read as “61697950" instead of “630.66", and the amount stated against “Net Proceeds #"' shall be read as *1,905.83" Market Making Agreement | The Agreament among the Market Maker, the Book Running Lead Manager and our Company, Seffing Shargholders dated August 20, 2026
“92546925”, and the aggregate amount of Issue Size shall be read as ‘¥ 1,955.83 instead of “2,883.74". DETAILS OF THE MARKET MAKING ARRANGEMENT FOR THIS OFFER
Lakhs”instead of T 2,933.74 Lakhs”. 15, InSECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF Our Company has entered into a Market Making Agreement dated August 20, 2026 with the following Market Maker for fulfilling the Market Mzking obligations under this Offer
5 InSECTION IV —INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on ;l'HE ISSUE, on page No. 42 rw. 43 of the Letter of Offer, under section tltle,(,j e n—i-d.- L tg l.é-.lr-.,._....,.,._E,...-.._ﬁ ﬁ.-..-_i.h.....;]:l...“ﬁ-ﬂm.._ il _E- ,-—--.I —grim—iaﬁ}ﬁ.—ﬁé.—.—v
page No. 35 of the Letter of Offer, against “Rights Equity Shares being offered by our PROPOSED SCHEDULE O“F 'MPLEM.ENTAHON A_ND DEPLOYMENT OF FUNDS”, ame’_ ress, PRONE nUMBer a umber o shares _mmm of the F size
Company’, the Total Number of Right Equity Shares offered shall be read as “61697950” the table after the paragraph “The following table provides for the proposed deployment _ e-mail address ol the Market Maker o (¥ in Lakh) L
instead of “92546925”. of funds, after deducting Issue related expenses:” shall be read as under; Giriraj Stock Broking Private Limited Upto 2,66,400 Equity Shases O] 5.04%
6.  InSECTIONIV-INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on Particulars Amount proposed | Proposed schedule for Address: 4, Fairfie Place, HMP House, 4th Floor, Suite No- 4214,
e o 5ol Lt o e s e S e o e Rty o fundd fom | dopoymenofhe Mt | | Kolaa- 70000, i Te Ho: 033- 40054515 9547473869
ares offered shall be read as instead o , and the aggregate -t ¥ frara
amount of Issue Size shall be read as ‘T 1,955.83 Lakhs (Rupees Nineteen Crore Fifty- | | Repayment and/or prepayment, in full or 1505.83 1505.83 Erunr:glmwlﬁ:[mn* :.@h HMET1M[E|- ELDEIh! E!‘I Website: www.girirajstock.com
Five Lakh Eighty-Three Thousand Only)” instead of ‘T 2,933.74 lakhs (Rupees Twenty- in part, of certain borrowings availed by oy 3
Nine Crores Thirty-Three Lakhs Seventy-Four Thousand Only)”. | our Company 1 3 SEBI Registration I:'lﬂ- !N_Elfl-ﬂﬂﬁ 2638
7. InSECTION V- INTRODUCTION & PARTICULARS OF THE ISSUE - THE ISSUE, on | | General corporate purposes " 40000 | 400,00 | Market Maker Registration No.: 90318 ~ [ ! -
page No. 35 of the Letter of Offer, against "Equity Shares outstanding after the Issue | I'Net proceeds™ 100583 | 1,005.83 In accordance with Regulation 261 of the SEBIICDR Regulations. our Campany and the Promater and Promater Group Selling Shareholders have entered into an agreement
o s i R e N O e amourt ufied for general corprate puposes alone sl ot exceed 5% of the Gros with the Book Running Lead Manager and the Markel Maker (duly registered with National Slock Exehange of India Limited 1o flll the obligations of Market Making) dated
8 | quity Shares Shallbe reac as Seadot 23,90,91,/99 - Proceeds. August 20, 2026 to ensure campulsory Market Making for a minimum period of three years from the date of listing of equity shanes offered in this Offer
: n SECTION IV — INTRODUCTION & PARTICULARS “OF THE lSSU,E A CAPITAL (2) Assuming full subscription in the Issue with respect to the Rights Equity Shares. Subject to = ] : 3 | 5 & i | imi o i np Al
STRUCTURE, on page No. 40 ofthe Letter of Offer, under “Present Issue interms ofthis | £ 2ri<ation of the Basis of Allotment (Ginraj 3tock Broking Private Limited registered with EMERGE Platform of National Stock Exchange of India Limited will act as the Market Maker and has agreed fo receive or
Letter of Offer”, “Total Number of Right Equity Shares offered” shall be read as “Upto | 16, |n SECTION IV~ INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF deliver of the specified securities In the markel making process for a period of three years from the date of Bsting of cur Equity Shases or for a period as may be nolified By any
61697950 Right E"q'wty Shares“ of Face Value of 2.00 each for cash ata price of¥ 3.17 THE ISSUE, on page No. 44 of the Letter of Offer, in the first paragraph below the table, amendmant to SEE| ICOA Regulations.
per Equity Share” instead of “Up to 92546925 Right Equity Shares of Face Value of the amount stated therein shall be read as ‘% 2,253.08 Lakh” instead of % 1,505.83 Lakh'. The Market Maker shall fuffil the applicable obligations and conditions as specified in the SEBI ICDR Regulations. as amended from time to fime and the circulars issued by
<'2.00 each for cashata price of % 3.17 per qulty Share”- Further, Aggregate V§|ue at | 17. InSECTION IV - INTRODUCTION & PARTICULARS OF THE ISSUE - OBJECTS OF National Stock Exchanga of India Limited and SEBI in this matter Irom time to time
Face Value (Xin Lakh)” shall be read as *1,233.96" instead of *,850.94", and THE ISSUE, on page No. 45 of the Letter of Offer, under the heading “2. General Material Contracts for the lssue
“Aggregate Value at Issue Price (X in Lakh)” shall be read as “1,955.83" instead of corporate purposes’, the amount referred to in the first paragraph shall be read as , )
“2,933.74". “F 400.00 Lakh” instead of € 630.66 Lakh’. (viii) Market Making Agreement dated August 20, 2026 between our Company, Book Running Lead Manager, Selling Shareholders and Market Maker
ST T SECTION - T ODUCTION : PARTICULARE OF T SGUE OB ECTe OF TTE CCOE A e e = GENERAL RISK: Investments in equity and equity-refated sacurities mwolve a degree of nsk and investors should not imvest any funds in this issue unless they can afford (o
8. D e enﬁreTaMesr:Jau N below%’ UE - OBJ UE, on page No. 46 of the Letter of Offer, under the heading i Iakhg) take the risk of losing their [nvestment. Investors are advisad 1o read the sk tactors carafully before taking an Investmant decision in this lssue. For taking an investment
i i _ " decision, mwestors must rely on their own examination of the issuer and this [ssue, including the risks iwvolved. The Equity Shares have not bean recommendead or approved
Activity ESt'mat‘id ':.erc‘:";alge 01 té'e il Percentage of the total Issue Size by the Securities and Exchange Board of India (“SEBI™), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of
amoun estimated 'ssue Expenses the investors is mvited to “Risk Factors’ on page 21 of the Red Herring Prospecius.
i 0, 0,
(in% lakhs) (%) %) BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER
Brokerage, selling commission and upload fees 1.00 2.00 0.05
Fees payable to the Registrar to the Issue 3.00 6.00 0.15 G Y R | S u M Ax
Fees payable to the legal advisors and other professional service providers” 20.00 40.00 1.02 i A : i‘h K F l NTEC
Advertising, marketing expenses and shareholder outreach expenses 3.00 6.00 0.15 Capital Advisors - gurinifne) TAANIFORNATIS SUMAX ENGINEERING LIMITED
Fees payable to regulators, including Stock Exchanges, SEBI, depositories and 17.00 34.00 0.87 2, ; '
other statutory fee GYR CAPITAL ADVISORS PRIVATE LIMITED KFin Technologies Limited Mr. Prateek Nahata
Printing and stationery, distribution, postage, etc. 5.00 10.00 0.26 428, Gala Em!‘-'"E._ Mear JB Tﬂ'*'i:ﬂf- ﬁ'”'-'{l in Road, | 301, The Centrium, 3rd Figor, 57, Lal Bahadur Shastn | Company Secretary and Compéiance Officer
| Other expenses (including miscellaneous expenses and stamp duty) 1.00 2.00 0.05 Thalte], Ahmedabad -380 054, Gujarat, India Road. MWav Pada, Kura (West), Kura, Mumbai, | Plot Ne45, Shanthinikethan Colany, Mahendra Hills, Eas
Total estimated 15su6 Expenses” 50.00 | 100.00 255 T 'l:ﬂlenlhnTE:H*rEﬁ 87775 64643 Maharashtra, India, 400070 WMarradpally, Secunderabad, Telangana, India. 500026
. . . acsimile: A, lephone: +91-40-67162222/1 8003094001 - :
*Subject to finalisation of Basis of Allotment. In case of any difference between the estimated Issue related expenses and actual expenses incurred, the shortfall or excess shall be adjusted E-mail: sumax ipo@rayrcapitatadyisors.in T ﬂ_l!l il . 37162222/1800308400 THHFMHE. +_EH a3 EEE?E_
with the amount allocated towards general corporate purposes. Allissue related expenses will be paid out of the Issue Proceeds received at the time of receipt of the Application Money. Websile: werw, gyrcapital advisors com Fax: +91-40-67162222 Email: compiance@sumaadndia.com
A Includes fees payable to the legal counsels, independent chartered accountant. ll'l'l'EETD-T-ﬂti!l'.i-lrI:E:. s R E-mail bd: sprmax ipgakliniech.com Investor Grievance Email ld: compliance@sumaxindia_com
19, In SECTION V — FINANCIAL INFORMATION - FINANCIAL INFORMATION, on page | The Corrigendum along with Revised Letter of Offer dated August 20, 2026 was filed with SEBI InvestorsEgyrcapialadvisors. com Websile: www kfintech.com Website: www sumaxindia,com
No. 59 of the Letter of Offer, Second Last Para shall be read as “The ex-rights price ofthe | and the Stock Exchanges and shall be made available on the website of SEBI at Contact Person: Mr. Mohit Bzid Investor Grievance Email: .
Equity Shares as per regulation 10(4)(b) of the SEBI Takeover Regulationsis¥ 4.45 per | www.sebi.gov.in, on the websites of the Stock Exchange i.e. NSE at www.nseindia.com and g ; ; 7 1 inward. riei@kfintech com Inwzstars can camfact the Company Secretary and Compliance
) " . S . EBI Registration Mumber: INMOODDT2570 iniaard, I, at the BRLM feai 2t =
Equity Share. the websites of the Company at www.kshitijpolyline.co.in. ; : g lcerar or the Beqgistrar tothe [ssue in case of any pra-
20 InSECTION VI— STATUTORY AND OTHER INFORMATION - OTHER REGULATORY GIN-UB7200GJ2017PTCORE008 Contact Person: Mr. M. Murali Krisina. issuz or post-issu related problems, such as non-receipt of
AND STATUTORY DISCLOSURES, on page No. 61 of the Letter of Offer, the third For Kshitij Polyline Limited SEBI Registration Number: INRDOODODZ21 Iettars of Allsment, non-credit of ABatted Equity Shares n the
paragraph under the heading “AUTHORITY FOR THIS ISSUE” shall be read as “Our Sd/- CIM: LT2400MH20 TRELCA44072 regpative baneficiary account and rafund arders, stc,
Board, in its meeting held on Thursday, August 13, 2026 and subsequently on Thursday, | pate: August 21, 2026 Nikita Dhaval Mehta e - - - - - - -
August 20, 2026, has resolved to issue 61697950 Rights Equity Shares to the Eligible | pjace: Mumbai Company Secretary All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.
Equity Shareholders, at ¥ 3.17 per Rights Equity Share (including a premium of ¥ 1.17 and Compliance Officer P
per Rights Equity Share) aggregating up to< 1,955.83 Lakhs and the Rights Entitlement i i i i i Un behall of Board of Directors
as 2 (Two) Rights Equity Shares for every 5 (Five) fully paid-up Equity Shares, heldason | Our Company is proposing, subject to applicable statutory and regulatory requirements, FOR, SUMAX ENGIMNEERING LIMITED
the Record Date being Wednesday, August 19, 2026. The Issue Price has been arrived receipt of reqwsﬂe approvals, mgrket conditions and other conS|derat|oqs, to issue Equity ) 2d/-
atby our Company prior to determination of the Record Date.” Shares on arights basis and has filed a LOF dated August 18, 2026 and revised Letter of Offer Place: Hyderabad, India Mr. Prateek Mahats
21. On the SECTION VI - ISSUE RELATED INFORMATION - TERMS OF THE ISSUE, | dated August 20, 2026 with SEBI and Stock Exchanges. Potential Shareholders/ Investors Date: August 21, 2026 Company Secretary & Compliance Officer
under the heading “ISSUE SCHEDULE” on Page No. 84, the “LAST DATE FOR should note that investment in securities involves a high degree of risk and are requested to
CREDIT OF RIGHTS ENTITLEMENTS” shall be read as“MONDAY AUGUST 24 2026 refer to the LOF, including the section “Risk Factors” beginning at page 20 of the LOF in Disclaimer, Sumax Engineenng Lmiked 5 proposing. subgact 1o apalicabda statufory and regqudatary reguirements, receipl of requisite approvats, markel conditions and oihar
instead of “THURSDAY. AUGUST 20. 2026 ’ ’ making investment decisions. This Corrigendum to the LOF has been prepared for corsiderations, o make an initial publc offer of its Eguity Shares and has Med the RHP with the Regisirar of Companies, Hyderabad on August 17, 2036 and theneafter with SEB] and 1he
The above changes are to be read in conju,nction with the Letter of Offer and accordingly their | Publication in India and may not be released in the United States. This Corrigendum to the Stock Exchange. Full copy of the Red Heming Prospectus is avaitable on the website of the SEBI at www.sebigow.in, website of the GCompany 2t www. sumaxingia.com, the wensie of the
references in the Letter of Offer stand updated and amended pursuant to this Corrigendum. | LOF does not constitute an offer of Equity Shares for sale in any jurisdiction, including the BRLM 10 the Issue at www.gyrcapidaladvisors.com, the website of NSE Emerge at ftips:'www.nsesndia. com/companies-listing/corporste-filings-offer-documents, respectively. Any
The information in this Corrigendum supplements the Letter of Offer and updates the | United States, and any Equity Shares described in this announcement may not be offered or patantial investors shoukd node that investment in equity shares involvas 2 high degres of rsk and for details ralating fo the sama, please refer to the RHP incliding the section tifled "Risk
information in the Letter of Offer, as applicable. All capitalised terms used in this Corrigendum | S0Id in the United States absent registration under the US Securities Act of 1933, as Factars” beginning on pape 21 of the Rad Herring Prospecius.
shall, unless the context otherwise requires, have the meaning ascribed to them inthe Letterof | 2mended, or an exemption from registration. There will be no public offering of Equity Shares The Eguity Shares have not been and will nat be registered under the U.3. Securities Actof 1933, as amended or any S1a1e securities kws in the United States, and unless so reglstered, and
Offer. inthe United States. | may not be issued or sold within the United States, except pursiant to an exemption fram, or in a transaction not subject to, the registration requirements of the Securities Act, 1935 and in
accordance with any applicable 1.5, State Securities laws. The Equity Shares are being issued and sold outside the United States in 'ofishore transactions’ in reliance on Regulation "5"
undarthe Sacurities Act, 1933 and tha applicabils lavwes ol sach jurisdicBien whare suchissess and sabas aremade. Thare will e ro pubilic offaring in tha Unded Siates,
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PUBLIC NOTICE

MS. POOJA V. RAMCHANDANI
AND MS. PAYAL A. BACHANI, are
members of Rawtani Garden
Co-operative Housing Society Ltd.,
having address at Opposite
Saibaba Temple, Near Nijthaw
Darbar, 11" Road, (9" Cross Road),
Khar (West), Mumbai 400052 and
allottee of 5 (five) fully paid up
shares of Rs. 50/= each bearing
distinctive Nos. from 61 to 65 (both
inclusive) vide Share Certificate
No. 12 dated 25" October, 2025
(hereinafter referred to as the
“Shares”) with respect to Flat No.
1001/1101 admeasuring 2995 sq. ft
on the 10" and 11" Floor along with
terrace attached to the 10" Floor,
admeasuring 356 sq. ft of carpet in
the building of the said Society
known as Rawtani Garden together
with 3 allotted car parking spaces is
lost and /or misplaced and they
have requested the Society for
issuance of duplicate share
certificate.
Any person having any objection
for issuance of duplicate share
certificate may write to the Society
intimating his/her objection for
issuance of duplicate share
certificate within 14 days from the
date of publication of this notice.
Dated this 25" day of July, 2026.
Sd/-
Hon Secretary,
Rawtani Garden Co-operative
Housing Society Ltd.,
Opposite Saibaba Temple, Near
Nijthaw Darbar, 11" Road, (9"
Cross Road), Khar (West),

Mumbai 400052.
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